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& THE HON’BLE NATIONAL GREEN TRIBUNAL PRINCIPAL 
BENCH, NEW DELHI 

Original Application No.287 of 2024 
phek Shukla S/O Sri Keshav Prasad Shukla, R/O Village Jarar, 
irwan, Tahsil Naraini, District-Banda. 

vino Applicant 
Versus 

Shivarpan Trading Company, 
cunbiik Respondent 

REPLY AFFIDAVIT ON BEHALF OF RESPONDENT on updated 

action report filed by Director General of Mines and Safety in 

compliance of the order dated 08.02.2024. 

I, Lavlesh Singh, S/o Shri Lochan Singh, Resident of village 

Kalukuwa, Baberu Road, Tehsil and District Banda (UP), the deponent 

do hereby solemnly affirm and State on oath as under :- 

A, That the deponent is the permanent resident of village 

Kalukuwa, Baberu Road, Tehsil and District Banda (UP) and 

Carrying on the business of minerals and having a leased area 
of mining 2 acres situated at Gata no.2450 2 hectare capacity 

20000 village Jarar, Tehsil Naraini, District Banda (UP). 

That the answering respondent has already filed a detailed reply 

dated 06.12.2023 before this Hon'ble Tribunal in the erstwhile 

original application which is numbered as 422 of 2023 and is on 

record, which was segregated by this Hon'ble Tribunal and a 

new number has been generated as Original Application No.287 

of 2024 (Abhishek Shukla Vs. Shivarpan Trading Company). 

That the answering respondent after the grant of letter of intent 

has applied for grant of environmental clearance by the State 

Level Impact Assessment Authority (SEIAA), which was granted 

on 05.06.2020 after compliance of the mandatory provision for 

public hearing in which neither the complainant nor anybody has 

complained regarding the allegations as leveled under the letter 

petition dated 12.03.2023. A true copy of the environmental 

clearance dated 05.06.2020 is being filed annexed herewith as 

Annexure No.1 to this affidavit.
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4. That it is also worthwhile to mention herein that the answering 

respondent has also:been provided with a approved mining plan 

as per the mandatory legal requirement and after which only, the 

mining lease deed dated 14.07.2023 has been executed. The 

approved mining plan itself provides for use one excavator and 

6 trippers. A true copy of the approved mining plan is being 

annexed herewith and marked as Annexure No. 2. 

5. That it is worthwhile to mention herein that as per the fact finding 

report dated 08.09.2023 submitted by Joint committee in 

compliance of direction issued by this Hon'ble Court Hon'ble 

Tribunal vide order dated 01.08.2023 no human habitation as 

well as any religious place is situated near the leased area of 

the answering respondent. 

6. That it is worthwhile to mention herein that as per the fact finding 

report dated 08.09.2023 submitted by Joint committee in 

compliance of direction issued by this Hon'ble Court Hon’ble 

Tribunal vide order dated 01.08.2023 no stone pieces were 

found in agricultural field and human habitant and no wildlife 

was found near the leased area of the answering respondent. 

t; That it is relevant to submit herein that the lease deed of the 

answering respondent has been given under U.P. Minor Mineral 

Concession Rules, 1963 which has been superseded by the 

Uttar Pradesh Minor Minerals Concession Rules, 2021 which 

have been framed under the powers conferred under 15(1) of 

the Mines and Minerals Regulations and Development Act, 

1957. 

That it is relevant to submit herein that the mining lease of the 

if. answering respondent is a Minor Mineral which is governed by 

FTP.YFA the provisions of the Mines and Mineral Regulation and 
al Development Act, 1957 read with the U.P. Minor Mineral 

Concession Rules, 1963 subsequently superseded by the U.P. 

Minor Mineral Concession Rules, 2021. 

9. That Rule 42(e) of the U.P. Minor Mineral Concession Rules, 

2021 provides for and is enumerated below:- 
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(@) no mining operation shall be carried on at or to any point within a distance 

50 shetres from any railway line except with the previous wrilten permission 

of the Railway Administration concern, or from any reservoir, canal or other 

public works, such as public roads and buildings or inhabited site except with 

the previous written permission of the District Officer or any other officer 

authorised by the State Government in this behalf and otherwise than in 

accordance with such instructions and conditions either general or special, 

which may be attached to such permission. The said distance of 50 metres 

shall be measured in case of railway, reservoir, canal or road horizontally 

from the outer toe of the bank or the outer edge of the cutting, as the case 

may be, and in case of a building horizontally from plinth thereof: Provided 

that the distance in the case of a village road shall be 10 metres from the 
outer edge of the cutting; and 

Explanation: For the purpose of this sub-rule, the expression ‘public road’, 

shall mean a road which has been constructed after being artificially surfaced 
as distinct from a track resulting from repeated use, and ‘village road' will 

include any track shown in the revenue record as village road; 

10. That as per Rule 42(e) of U.P. Minor Mineral Concession Rules, 

2021 there is a restriction within 50 meters of any human 

habitation and as per the fact finding report dated 08.09.2023 as 

well as the latest action report dated 14.03.2024 submitted by 

the Director General of Mines and Safety in compliance to the 

order dated 08.02.2024 no human habitation or any human 

being was found residing within 50 meters. 

11. That the answering respondent is also having a no objection 

certificate from the U.P. State Pollution Board (UPPCB). 

That the answering respondent is also having a Director General 

of Mines and Safety permission dated 30.11.2023, it is also 

worthwhile to mention here that the applicant is not using any 

deep hole blasting with 4 inch holes and further no heavy earth 

~ moving machinery (HEMM) is being used for mining operations 

till date. A true copy of the DGMS Permission dated 30.11.2023 

is being filed herewith and marked as Annexure No.3 to this 
. ( ~ A Ma 

UF UP A affidavit. 

13. That further as per the report dated 14.03.2023, in paragraph 

no.4 of the said report, provision requiring permissions of DGMs 

for conducting blasting in mines:- 

Permissions for conducting blasting in mines are required to be obtained 

from DGMS under the MMR 1961 in the following special circumstances: 

—
—
—
e
e
 

—
—
E
E
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(i) Permission for conducting deep hole blasting (blasting with holes more 

than 3 min depth), as required under Regulation 106(2)(b) of the MMR 1961; 

(li) Permission for using explosives in non-cartridge form or for using more 

than one type of explosives (other than fuse or detonator) in the same hole 

(for example use of ANFO, SMS, SME along with cast booster), as required 
under Regulation 155(1) and 162(5) of the MMR 1961; and 

(iil) Permission for blasting within danger zone of 300 m from any permanent 

building or structure of permanent nature, not belonging to the owner of the 

mine, by using more than 2 kg of aggregate maximum explosive charge in all 

holes fired at one time or more than 2 kg of maximum explosive charge in 
each hole where blasting is done with delay detonators or other means and 
that there is a delay of at least half a second between successive shots fired, 
as required under Regulation 164(1B). However, if the shortest distance from 
the place of firing to any part of such building or structure is less than 50 

metres, prior permission for blasting is required to be obtained under 

Regulation 164(18) of the MMR 1961 irrespective of the amount of the 
charge used. 

For blasting in mine under circumstances other than the above, no 

permission is required to be obtained from DGMS under the MMR 1961 
and the blasting may be carried out in the mine by observing the precautions 

as prescribed under the provisions of Regulations 153-170 and other 

provisions of the MMR 1961. 

In response to the above legal mandate, the answering 

respondent is not using any of the blasting techniques as 

mentioned in the sub-para |, Il & Ill and further the answering 

respondent is only using the 1 inch hole blasting since the grant 

of DGMS permission dated 23.10.2023 which is permissible and 

before the grant of DGMS permission dated 23.10.2023 the 

answering respondent was using manual hand _ broking 

technique for mining operations. 

That further the answering respondent has been granted 

permission for deployment of heavy earth moving machinery 

Nay rye 7 (HEMM) without deep hole drilling and blasting by way of 

Sg permission dated 23.03.2024 as such the answering respondent 
as on date is having permission for use of heavy earth moving 

machinery (HEMM). A true copy of the permission dated 

23.03.2024 is being filed annexed herewith as Annexure No.4 

to this affidavit. 

15. That it is worthwhile to mention herein that in compliance of the 

order passed by this Hon'ble Court dated 08.02.2024 and
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updated action report was filed by the Director General of Mines 

and Safety dated 14.03.2024, wherein the following remarks 

have been made which has been categorically replied:- 

Remarks Reply by the answering 
respondent 

1- The sides of the opencast were not 
properly benched, sloped and secured to 
prevent dangers due to fall of 1193 sides. 
The height of the top bench on north side 
was found about 20m, which is more than 
the stipulated bench height of 6m. 

E- 245m Hutments and House, S- 226m 
Hutments and House and 95m Public 
road W- 141m Hutments and House, 
140m Solar Panel and 270m Oki mosque 
NW- 125m Hutments and House. 

it 8 categorically replied that the 

adhere to the suggestions and directions by the 
authorities. 

2- Impressions were observed that the 
mine was being worked with use of Heavy 
Earth Moving Machineries (excavators 
and tippers) without obtaining permission 
from this Directorate. No HEMM shall be 
used In the mine without obtaining 
permission from this Directorate 

It is worthwhile to mention here that no heavy earth 
moving machines were used by the answering 
respondent and further the Impressions on the 
rocky surfaces of heavy earth moving machines 
may be of the earller lease holders, but the 
answering respondent has not used any HEMM nor 
the same has ever been found working in any of 
the fact finding reports till date. Mostly the 
answering respondent uses tractors to ferry 
minerals to the nearest crusher units for which no 
heavy earth moving machine HEMM Is required. 

3- The boundary of the lease/mine along 
with No blasting zone was not found 
demarcated/fixed on the ground by 

4- Hutments and houses not belonging to 
the owner of the mine were found existed 
‘gt about 125m, 245m, 226m and 141m 

The mining operation of the answering respondent 
is about start and the answering 

used to shelter the tools and equipments and are 
resting point for the labourers to have their food 
and not even any permanent structure ceiling Is 
there. 

The lease of the respondent is governed by the 
U.P. Minor Minerals Concession Rules, 2021 
wherein as per rule 42(e) there Is no human 
habitant within 50 meters of the leased area. 

§- Persons employed In the mine were not 
undergone initial or periodical medical 
examination. 

The answering respondent has prepared a list of 
workmen who require the initlal/perlodical medical 
examination and soon those workmen will be 
medically examined by a qualified doctor or in a 
hospital. 

6- Persons employed In the mine were not 
imparted vocational training. 

That as a small mining firm, we are currently in the 
process of arranging vocational training for our 
workmen. Once we have identified a suitable 
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centre, we vill promptly arrange for the vocational 
training of our workmen. Ensuring the safety and 
well-being of our employees is a top priority for us, 
and we are committed to providing them with the 
necessary training to excel in their roles. 

16. That the answering respondent is ready to undertake any 

suggestion or remedial steps as and when suggested by this 

Hon'ble Tribunal or the Director General of Mines and Safety or 

the U.P. Pollution Control Board or the respondents State 

authority. 

17. | The above report dated 14.03.2024 has also been replied by the 

respondent to the DGMs by way of communication dated 

10.04.2024. A true copy of the reply to DGMS dated 10.04.2024 

is being filed herewith and marked as Annexure No.5 to this 

affidavit. 

VERIFICATION: 

|, the above named deponent do verify that the content of my 

above affidavit are true to the best of knowledge and belief and there is 

nothing concealed therefrom. 

Verified at Banda on this day of April, 2024. 

os Ase 
Page NO ..e.eess" 

{ 
a 

. 7 
NOTARY, BANDA (U Ps 

RN. 51 (41) 2006 
9445149270 
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~ Date: 15/07/2023 WEES UPPCR Banda(UPPCBROVCTO/bothYBANDA/2023 
To, 

Ms 

SHIVARPAN TRADING COMPANY . a 
Gata No. 450, Khand No. 06, Lease Area 2.0 Hectare, Vill. Jarar, Teb. | Application Id-| 
Naraini, BANDA, 210129 ia 21657625 

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated 

Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution) 

vet, 1974 and ander Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 : 

OCA 1s hereby granted to SHIVARPAN TRADING COMPANY located at Gata No. 2450, Khand No 
06, Lease Area 2.0 Hectare, Vill. Jarar, Teh. Naraini, BANDA, 210129. subject to the provisions of the 

Water Act, Air Act and the orders that may be made further and subject to following terms and conditions 

This CCA SHTIVARPAN TRADING COMPANY granted for the period from 15/07/2023 to 31/12/2027 
anc valid for manufacturing of following products. 

‘'S |Product Quantity Unit 

Cubic Meters/Y car 1 | Building Stone 20000 

sid of EMluent__ Quantity(KLD) | Treatment facility | Discharge point 
__ 1O0KLD | __ Septic Tank Soak Pit ‘ 

nt Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting 
) and tertiary treatment as is required with reference to influent quantity and quality. 

‘© Stimated by fax/phone/email with a report in this regard to be dispatched immediately. 
im The treated effluent shall be recycled to the maximum extent and should be reused within the premises 

of sardening cic. Quality of the weated effluent shall meet to the following general and specific standards us 

presenbed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :- 

Industrial Effluent Quality Standard 

S.No. Parameter Standard 

nN} me: Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with 
A a “svence to influent quantity and quality.In case of stoppage of functioning of STP, production has to be 

Se immedsately and this Board has to be intimated by fax’/phone/email with a report in this regard to be 

RIE 
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dispatched immediately. 
' ' The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained 

continuously so as to achieve the quality of the treated sewage to the following standards. 
r - etchant _-- + —_ } 

(|S No. | Parameters —e [Standards ; : | 
3, Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :- 
1) The applicant shall use following tuel and install a comprehensive control system consisting of control 
equipment as required with reference to generation of missions and operate and maintain the same 
suntinuously so as to achieve the level of pollutants to the following standards. 

Air Pollution Source Details 

ISNo.| Ale fuel \ | Pollution ares iia ‘bee cu | Be. : Source 

: 4 Dust Particulate water a Matter sprinkling 
u ve system and | oe Sree { an | transportati ission ) on and = : i loading/unl : 

ret of 

Stone” 
(Khanda/Git 

Emmission Quality Standards 

S No. Stack no Parameters Standards 

1 Particulate Matter Ambient Air 
; Standard as 

E(P) Act 1986, _| 
In case of stoppage of functioning of air pollution control equipment, production has to be stopped 
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be 
dispatched immediately 

(11) The unit will not use any type of restricted fuel. 
iii) Noige from the D.G, Set and other source(s) should be controlled by providing an acoustic enclosure as is 

required for meeting the ambient noise standards for night and day time as prescribed for respective 

areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :- 7 

Day time : from 6.00 a.m. to 10,00 p.m., Night time: from 10.00 p.m. to 6.00 a.m. 

Standards for Industrial |Commercial| Residential Silence 

Noise [evel in Arca Area Area Zone 

db(A) Leg 

ra Day | Night} Day | Night} Day Night] Day | Night 

Time | Time | Time | Time | Time | Time | Time | Time 

715 | 70 | 65 | 55 | 55] 45 | 50 | 40 

al documents to be submitted by the Industry/Unit as Applicable :- 

| sn a 
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@) 

\ NEnvironment Statement in Form 
‘tH Quarterly compliance report of 
> Competent Authority reserves 
©. Unit has to comply with the 
this CCA and provisions of th 
Tran; ' ; tansboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules. 
BL a 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of 

EF imate Change, Uttar Pradesh. Y i i iF 
pir SeSiRenie ao occ ou are directed to develop Miyawaki Forest as 
ene “http://www, upecp.in/TrainingSession.uspx for ensuring timely compliance of this direction, you are hereby directed to submit a bank guarantee with minimum validity BH one fa of the 

‘Amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifly Thousand 
‘ nly) whichever is more, within 30 days from the date of issuance of this certificate. In case of non- -omphiance of this direction, your consent will be revoked by the Board. 
». lt the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction 
chen the industry will have to obtain No objection certificate for abstraction of ground water, It will he the 
responsibility of the industry to comply with the various conditions of the NOC obtained from the 
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked, 

-V of Environment (Protection) Rules, 1986. 
the CCA, photograph of ETP/APCs/Waste Storage Areu. 

the right to change/modify/add any time any condition of this CCA. 
following specific & general conditions. Non compliance of any provision ol 
¢ Water Act, Air Act and Hazardous and Other Wastes (Management and 

General Conditions:- 

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three 
month from the laboratory recognized by the MoEF and shall report to the UPPCB. 
2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered 
vutlet for the discharge of effluent or gases emission or sewage waste from the unit. 
3. Treated Industial waste water and domestic waste water shall be disposed jointly at onc disposal point. 
The applicant shall provide discharge measurement equipment at final disposal point. 
4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipuluted 
conditions within 30 days of receipt of this CCA, If at any point of time, it is found that the industry is not 
complying with stipulated conditions or any further direction/instruction issued by the Bourd, legal action 

shall be initiated against the applicant. 
5, The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof 

. The industry shall provide uninterrupted cntry to the STP/ETP inlet and outlet points, Air Pollution 
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems, 
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials. F 
8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to 

occur in excess of standards laid down, such information shall be reported to the Board's offices and all 

other concerned offices. In case of failure of pollution contro! equipment, the production process coniected 

to it shall be stopped with immediate effect. 

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack 

only 

weit n.case of any damage to the agriculture productivity, human habitation ete, by the operation of industry, 

NS, bh 1 Big perative to stop production in the industry with immediate effect and such information shall be 

/ ~~ reparted to Bipard's offices. The industry shall be liable to pay compensation also in such cases as decided by 
fA¥Authority. 
idunt shall apply before the 60 days of expiry of CCA or any change in production types/ 

\ = tod ‘6 city/manufacturing process/capacity enhancement cic, or any change in effluent discharge 

* lhoint oremission point ; 
\ io abe ‘ UR cab it the right to revoke/add/modify any stipulated condition issued along with CCA, as 

Stay Aecessary. 

Sa
y 

me a 

38



©) 
Specifle Conditions:- 

\ Acs consent ts valid tor production of Building Stone (Khanda/Gitti/Boulder) -20000 Cu Meter/Year by pene mat and semi mechanized mining in 2,0 hectare leased area Gata No. 2450, Khand No. 06, Vill. Jarar, 
Veh Naraini, BANDA 

aining wnit shall comply with the conditions of Environmental Cicurance issued by State Level 
© phate be Impact Assessment Authority (SELAA)vide EC Identification No, EC23B001 UP! 79452 dated 

05.06.2023 and submit its compliance report to UPPCB. 
2 fee rae ae idi i 

} Tf the lease agreement expies prior to 31-12-2027, then the validity of this CTO shall stand expired 
simultancously with the expiry of mining lease. 
+ Mining shall be done as per EC issued by SEIAA and directions given by Mining Department/District 
Adaunistration 
5 Unit shall develop and maintain green belt as per the conditions of Environmental Clearance. 

Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission 
from UPGWA, 

~ The domestic efflucnt shall be treated through septic tank/soak pit or provide mobile toilet facility. 
Industry shall maintain ZLD, 
S Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources of 
dust emission during mining, transportation, loading and unloading of Building Stone 
(Khanda/Gitti/Boulder). 
9. Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve 
the standards prescribed under E(P) Rules, 1986, 

10. Unit shall submit Ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the 
Board 

11. All gucks, tractors used in transportation of Building Stone (Khanda/Gitti/Boulder) shall be covered by 

canvas ghect fo prevent dust emission. 

12. Water will be sprayed after loading activity (if Building Stone (Khanda/Gitti/Boulder) collected could be 

dry condition) 
13. The dust suppression measures like water spraying will be done on the haul roads and working areas. 
‘4 Indystry should comply with the provisions of Hazardous and Other waste (Management & Trans 

boundary Movement) Rules 2016. y 

15. Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place. 

16. Industry shall abide by directions given by Hon'ble Court, Hon’ble NGT, MoEF&CC, Central Pollution 

Control Board, UPPCB and District Administration for protection and safe guard of environment from time 

wo ime, 

17. The unit shall submit the latest copy of Audited Balance Shee/C.A. Certificate (Fixed Assets+ Current 

Assets - Current Liabilities) for verification of the Consent fee payable by the industry within 15 days, In 

case CTO fee dues then it shall be submitted to the Board immediately. 

18. Consent fees if revised, shall be payable by industry from the date of its applicability. 

19. Industry shall comply with the relevant provisions of Environmental Laws. 

20. If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain 

suspended during the closure period and after ensuring the compliance and after revocation of closure order, 

the CTO will automatically be effective with additional conditions mentioned in the closure revocation 

order. 

ST SD = 

RAJENDR Diataly sopad by 
ASINGH Sonasesve 
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@ 

Chief Environmental Officer (cirele-2) 

opy tot 

Regional Officer, UPPCB, Banda with direction to send the compliance report of CTO conditions » 
quarterly basis. RAJENDRA 23intarimeee 

SINGH Ferrer 
Chief Environmental Officer (circle-2) 

= fart LIFE - vatacor % fere sitar deft gy, LiFE pptasiinbihaciaichrc Y vironment | 

Brean — Sererar H area ofeaer A Serer Rey wear ahs apres afters FF 

wry et reer sya rites sere Wa wy, aval, ware, et, facaga aie wr sear 3 BT oF 
Tatero apes Powedt 44 erraret & aa srt ar ecards St urafirwar et aa | 

Tee Tra Caress sears & WaT ST Wrest Us caries So & Gara wae F Va HT Sea HTH aT 
4% 375 fata ea Sra (fees) eat er sera gars oT aKa gy 

+ wir aerren (aga sarah) wr aghra wraiaaa at 2030 we TAT 14 Bre Hoe TIT FF 
wit awa sere er rear f | ee serahtre Ser SF GS ae, F fae wr dares At eT ...7 

© arin sofige / seregitre sears wr wat H aero | Te TITY Meares eq sa wife F - 
am Frarseeas er Z| orfirpe §-Crareftters varg H arqrardt eeritew / gereethrs sears St Sr ATs 
0.75 fafraa 2a ae E-pee er yasteor fear or wear & ud feet & eee sais gene & 
war wt ae & 

aret wrt aaa - are Fe ear wrest arena H oitaga Ft sravrean & - ae it Fat afteda SG F.7 
ara 7A © fam Sea waar Vaz SF, ear area BT aT He AF A AAT HATA FF seray 
ariatre wiaga 7 fra et 

Wey mar eT ey ae Sra afore HT TaN He aie HTT SITAR HE 

Teer 9 are ar are =a rare are frees afer eed aeh eae Hr AeTAAT FATT 
aR et are rgare or are & | wet sera arora paver arnt et wires (aT etree) HOT A 15 
WIE ZA AAA Fl AY FIA A TATA WI AHAT 

© aes - rae ae aire ora & aT & eft HF aaa FH 30 - 40% we we Fear aT AeA Fi OF 
Tra & 4 grat a7 aati Hy ax aA ATT 4 9 fefaraa aiex edt war WT AeAT Z 

Show areairra wif Ie HTT H SA ae HA ATA 22.5 faferat kWh aH Sat Ht Ta gz 

deft €t srafienaret er eite ate vatact apg yaftator ears ate vatacr 

wf gare arfier f | . 

_—_ k= — 
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‘ernment of India 
Ministry of Eny 2nment, Forest and Climate Change 

po venediy ne State Environme 
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SF. NO 15 
257). ee ENV? cost” Total Project cost] Rs, 98.00,000/. 

iG breadth of Haul Road _..| 300 m length and 6m width 
pee EL 9 te 

~y 

pro ing | 
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in dustrial wastewater (workshop and wastewate: trom the mine) shouldbe property < 
ated to conform to ; prescribed under GSR 422 (£) dated isth May 1993 da 

with protective respr story sevces ike Asks 2 
Land Sos sone 

the: 
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“ 

1000 trees/ha on a land available to the Forest Department. The project proponent will deposit the required amount for this entire pla work including maintenance anc security) to Fe i i , 

lo StS inonine 
eae taken site photogr 
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© 
35. The En € Environmental clearance will be co-tarminus with the mining ease perlod/Mining Plan 

ver is less. The Mining plan approved ‘by the Dept. of Mines and Geology shall be strictly whiche 

cponent shall ph ara from Chief 
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other orders passed by the Hon'ble Courts of 

mendments and rules madet fae relating to the subject a 
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(Submitted Under Rule(s) 34 (4) of UP Minor Mineral {Concession) Rules 1963) 

é WITH 

PROGRESSIVE MINE CLOSURE PLAN 
a (Submitted Under Amended Rule 34 (6) & (7) of UP Minor Mineral (Concession) Rule 1963) 

FOR 

VILLAGE- JARAR, 

J , TEHSIL- NARAINI, DISTRICT -BANDA (UP)@, 227, 
E | LEASE AREA 2.0 HA. (FOREST LAND- NIL} =" 
i _ GATA NO. 2450 (KHAND NO. 06) 
é 7 MINING PLAN PERIOD - 5 YEAR ; 

, Ree) 7 : (ec 
or. paDUL Reena? 

LESSEE = uel? 
‘M/S SHIVARPAN TRADING COMPANY, 

PROP. SHRI LAVLESH SINGH, 
$/O-SHRI LOCHAN SINGH, 

' R/O- MUHALLA- KALUKUW. ARBRE BAD, anc Mining, U.P. i ) 

TEHSIL & DISTRICT-BANDAQUEPIP FY EZED MA . 

“s 
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i 
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A 

a | JARAR BUILDING STONE (GITTY, KHANDA, BOULD BNE. i 
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i 
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: 
: 
A 
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i 

‘ ditirge, Whe Dies 

with coangition Soe letiar 

01 once mnerle Gare. 2. 9). 

a OI RECTOR i 

| DR. ABDUL RA | 
__-_ REGISTRATION NO.- RQP/UPDGM/No. 004/Year 2018, j 

“iy Valid ip to 25/11/2023 _ Rs. &§ 
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AUTHORIS R BY THE LESS 

1, Lavlesh Singh, Prop. of M/s Shivarpan Trading Company hereby authorise ) 

Dr. Abdul Rahman RQP No. RQP/UPDGMINo, 004/Year 2018 to prepare the Mining 

Plan Under Rule 34 (4) of Uttar Pradesh Miner Mineral (Concession) Rules, 1963 in 

respect of Jarar Building stone (Khanda, Gitty, Boulder) Mine, Gata No. 2450( Khand 

No. 06) over an area of 2.0 Hee situated in Village-Jarar, Tehsil-Naraini, District- 

er 
8. 

| request to the Director, Directorate of Geology & Mining {goRnéwfo make =) 

taps Nitaee «ee 
: ~s ta 41 er cz 

further correspondence regarding modification and to collect the appre dy Spies of < 

the aforesaid Mining Plan with the said recognized person on his Kien address: 

Name of ROP 

Dr. Abdul Rahman 

REGISTRATION NO.- RQP/UPDGMINo. 004/Y ear 2018, 

Valid up to 25/11/2023 2 deal 
Dr. ASDUL RAIA ~ 

ee ——-ROPAROGHA. 6ogrviEA 219 
315 first Noor sahara shopping center near lekhraj crossing 

Fiazabad road Lucknow (U.P.)-226016 

‘Phone No.:0522-4078000 

Place: Randa 

eae) 16-04 2019 Your’s Faithfully 

Cuma 
(Lavlosh Singh) 
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_ It is also certified that the information's furnished in the aforesa: 

CERTIFICATE 

1. Dr. Abdul Rahman hereby certify that- 

Provisions of Mines Act. Rules and Regulations made there under have been 

observed in the aforesaid Mining plan and wherever specific permissions are 

required the applicant will approach the Director General of Mines Safety. 

It is further certified that the aforesaid Mining plan is prepared as per the 

copies of the records and documents provided by applicant and information 

given as per discussions held with applicant his representative. 

are true and correct to the best of my knowledge & belief. i 

default the approval would be withdrawn. 

Place: Lucknow 

| & 6G» 20/9 . Name of —- RQP Dr, Abdul Rahman 

REGISTRATION NO.- ROP/UPDGM/No. 004/Year 2018, 

Valid up to 25/11/2023 

Gr, ABUL Rania: 
ROPUPOGMIMD, DONFERR 251° 

s
s
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Annoxure No, 1. The mining plan is being submitted under rule 34 0h 

INTRODUCTION 

The lease over an area of 2.0 ha was granted to M/s Shivarpan Trading Company, Prop. Shri 

Lavlesh Singh, S/o-Shri Lochan Singh, R/o- Muhalla- Kalukuwan, Baberu Road, Tehsil & 

District-Banda (U.P.) Pin Code 210001 for Building stone (Khanda, Gitty, Boulder) in Village- 

Jarar, Tehsil-Naraini, District-Banda (U.P.) was submitted on e-tendering portal in the office of 

District Magistrate, Banda. 

District Magistrate has given its consent vide letter no. 4073R8fisi—30, afar fala 

06/03/2019 for the exploitation of Building stone (Khanda, Gitty, Bétp 

20 years having production capacity 20000cum. Copy of Consent >t) So 

> & <) 
fis 

4Hminor mineral 

(concession) Rules 1963. 
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CHAPTER-1 

1.0 

A} 

B) 

Cc) 

?ENERAL: 

NAME OF TBE LESSEE WITH COMPLETE ADDRESS: 

M/s Shivarpan Trading Company, 

Prop. Shri Lavlesh Singh. 

S‘o-Shri Lochao Singh. 

R‘v- Muhalla- Kalukuwan, Baberu Road, 

Tehsil & District-Banda (U.P.) 

Pin Code 210061 

No fax & email address facilities is available with lessce. 

STATUS OF LESSEE: Firm/Company 

MINERAL, OCCURRING IN THE AREA & WHICH LESSEBANT DSS 
Building stone (Gitty, Khanda, Boulder) f 

Period for which the mining lease is alee District Magis Le ; 

stone (Khanda, Gitty, Boulder) for a sated of 20 years. 

Name of R.Q.P. preparing the mining plans: 

Dr. Abdul Rahman 

REGISTRATION NO.- RQP/UPDGM/No. 004/Year 2018. 

Valid up to 25/11/2023 

Copy of R.Q.P. registration is enclosed (Annexure No.3). 
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Co) 
CHAPTER-2 

2.0 LOCATION AND ACCESSIBILITY: 

fa) Details of area ( with location map): se hold falls in village Jarar which is about 

20km from Banda district. Lease area is about 

3.5km from MDR-11B & 12.5km from NH-76. A 

diversion takes place from village Jarar by 7y ny) .% ait 

Dyers, = gi 
De® NIN mettaled road & is about 0.50kms. The location 

plan is enclosed as Plate No. 1) 

District and State: Banda. Uttar Pradesh 

Taluka: Naraini 

Village: : Jnrar : 

Khasra No./Plat N. ee sa ae Gata No. 2450 Khand No. 06 Copy of Khasra 
Map is enclosed Amnexure no. 2 . 

Lease Avea (Hact.): 2.0 Hee. 4 
ik & State: Gay. 
or ‘Whe? “exploitation: of 

sé area is. ‘free, . fom 
MR i - tae" ’ * By 

Whether the area is recorded to be in 

forest (please specify whether protected, 

reserved ete.) Ownership/Occupancy: - 

The land is owned by 

has given their conse 

khanda Boulders. The 
forest laud 

Existence of public road / railway line, if 

any nearby and approximate distance: 

The nearest Railway Station is at Banda 4 Railway 

Station which is about 18.2km toward NW 

direction from lease area. 

The boundary pillars bave been erected at the 

corners of lease area. The GPS reading of all. 

Latitude and Longitude 

corner pillars is given below: 

PilarNo | N E 

A 25” 18" 53.47" 80° 217 42.37" 

B 25° 18" 52.33" 80° 21° 44.46" 
€ 25°1 848.49" 80°2 146.42" 

D 25°18'49.51" 80°21'48,79" 
E ~ as° 18" 53,56" ~ 80° 21° 47.82" 

*&F 25° 18° 54,01” 80° 23° 48.96" 
G 25° 18° $5.80" 80° 23° 48.04" 

Pattern (Forest agricultural The area exhibits stony topography. lt falls under 
te.): 

ee waste land, The existing land use pattern is given 

below: 

Sr. Agriculture | Forest Land | Wasteland | Grazing Land y 
No. Lawlue land (ha) (ha) ‘(ha) (ha) J 

! Mining pits Quarry ~ - 0.432 

=. : Approach Road - . 0.001 : 

; 3 | Domps - : - Ke 3 

59



@ 
. 4 | Office, Resht Shelter cic. |  - . “ : : 
| 5 | Balance undisturbed land 1 ROC g : : 1.567 fs ed 
i Jotal - - 2.0 ‘ 

bh) Attach a general location map and vicinity map showing areu boundaries and existing and 

proposed routes. If is preferred that the arca be marked on a Survey of india topographical map 

or a cadastra] map or forest map as the case may be. However, jt none of these are available the 

area should shown on an accurate sketch map on a scale of 1;50000: Location map attached 

showing lease (Plate No. 1) 

INFRASTRUCTURAL — FACILITIES: 

n) 

b) 

qd) 

¢) 

-
 

. 

‘Postal ~ Facilities: 

Roads: 

The lease hold falls in village Jarar which is about 20km from Banda district. Lease area is 

about 3.5km from MDR-11B & 12.5km from NH-76, A diversion takes 

Jarar by mettaled road & is about 0.50kms. 

Water Supply: 

23-30m. below the ground level. The mining staff?workers use eae well 10 be 

dug near the leasehold. 

Electrification: 

The village Jarar has electricity connection while lease area is not connected with | 

electricity. Surrounding 5.km village are electrified from the lease area. 

Educational — Facilities: 

The village Jarar has a primary school. However, Secondary, Higher Secondary & College 

educations are at Banda town, which is 10 km away. 

Health Service: 

The primary Medical Centre is at village Jarar, Govt. Hospital & Nursing homes are ai 

Banda town, 

The nearest post office is at Naraini-Banda. 

Transport: 

The area is well connected by loca) bus services. which connects Banda and Jarar Village. 

The nearest Railway Station is at Banda Railway Station which is about I8km toward NW

60



es 
CHAPTER-3 

3.0 

a) 

GEOLOGY AND EXPLORATION: 

Briefly describe the topography & general sealogy & local mine geology of the mineral 

deposit including draining pattern. 

PHYSLOGRAPRY: 

The general slope of lease area is from NE to SW direction. No seasonal & perennial drainage 

exists with in the lease area, Due to past mining the lease is degraded by mining pit & depth of 

pit varies 2m to 4m. The highest and lowest point in the leaschold is 180.95mRL towards NE 

direction and 149.10mRL towards SW direction. The topography of lease area is shown in 

Plate No, 3, 

REGIONAL GEOLOGY: 

The Bundelkhand Granite Gitty Complex occupies an area of 26,000 sq. of which 11,000 sq. 

km. lies in Lalitpur. Banda, Hamirpur and Banda Distt. of U. P. The granite complex in this 

region is essentially made of grey and pink granite rocks of granodiorite-adamellite 

composition. with minor occurrences of hornblende diorite, gabbro, grey gneisses. These rocks 

are intruded by a number of quartz reefs mainly trending in NE-SW and basic dykes in NW-SE 

directions. The Bundelkhand massif is overlain by rocks of Bijawar yee vaaceem group 
tt 5 respectively. The stratigraphic order of superposition is as below: 

Deccan — Trap 

Unconformity 

_ Vindhayan Super Group 

Unconformity 

Bijawar Group 

Unconformity 

Bundelkhand Granite Complex 

GEOLOGY OF THE AREA: | 

The ares is dominated by medium to fine grained. granite boulders. It usally occurs as boulder 

concentrations dark grey in colors with porphyritic texture. Vein lets of quartz are also seen 

with the deposit. The upper layer shows signs of weatherings. Three joints pattern are seen with 

Joints Direction Degree | 
J ___305N 30 
J2 240N_ | 0 
33 1 }O5N 80 

The thin seetion studies (photomicrograph) shows feldspars with polysynthetic twinning under 

cross Nicolas and quariz showimg spectrum of colors at different R.1., under Gypsum plate. At 

few places alteration of feldspar is noticed. The existence of accessory minerals such as biotitic, 

hornblende is less... , 
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y. 

DETAILS OF EXPLORATION: Dr. ABDUL Pst; 
a) Already carried out in the area: RQPUPESRMS. {M/S 

One trial pit having dimension of 3m x Sm x Sm were dug with in lease area & later ov al) 

the trial pits have been converted imo mining pits. 

b) Proposed to be carried out: 

The entire area is consist of stony outcrops and depth of mining pits have reached 2m to 4m 
' & occurrence of Gitty, Khanda is established at the floor of pit & persisis in depth. 

r Therefore, no future exploration programme has been envisaged during plan period. 
METHOD OF ESTIMATION OF RESERVE: 

The reserve estimation has been done by cross-sectional method. Two cross-sections at an 
interval of 50m & 55m are drawn. The surface areas of cross-sections are multiplied by the. 

cross-sectional strike influence to get the volume. 

GEOLOGICAL RESERVES: 

The geological reserves estimated by cross-sectional method can be 

Proved Reserves (111): wk 

All the Quantities of Sandstone occurring 150mRL below from 3v ard in fins been 
considered as under proved category. pee 

Probable Mineral Reserve (122): 

A 10m zone below the proved reserve zone bs considered as Proteible Reserves. 

Feasibility Mineral Resource: (211) 

8 Reserves. blocked in bartier ultimate pit limit under proved mineral: reserves has been 
' considered as 211. 

R Pre-Feasibility Mincral Resource: (222) 

ia ; Reserves blocked in barrier ultimate pit limit under probable mineral reserves has been 
considered as 222. 

Summary of secre reserves is as below: 

-
_
 

1 Wes: i ite acs 

; ‘A, Total Mineral Reserves a 3 
f Proved Mineral Reserve : a 202645 

Probable mineral Reserve 121 & 122 139885 ve 
pore B. Total Remaining Resources” 

at, Ny easibility mineral Resource 2H1 62700 
Y iat casibility mineral resource 1 221 &222 54990 

he e ed mineral resource 333 Nil 
“WE oe Te eserves + Resources sa ees 460220 

wx | 5 oe iled categorized table of reserves and Resources are shown Table No 1 
@) Loe te ny “] MINEABLE RESERVE: 

“EN Se hes of height & width 6m has been drain in geological sections to calculate the mineable 
© INDIA . The area of each bench level has been calculated & multiplied by strike influence to 

. edt the volume. The mineable reserve is given in Table No. 2. 

( 
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ed) 
Table No. { 

LOGICAL RVES 

MEASURED MINERAL RESOURCES (331) 

Area Area Strike | 
— ae m2 tliniics Volume (cum) 

(422) | (212) (m) 411 214 
1-1' 2019 638 50 100950 | 31900 

2-2' $849 560 55 101695 ; 30800 

| Total H 202645 | 62700 

INDICATED MINERAL RESOURCES (332) 

Section Area Area Strike Yaluine (eum): me . whe = 

Line m2 m2 Influence i ae Rey! ws 

{122) {222} {m) 122 i 

1-1" | 1305 | S44 50 65250 An 
2-2' 1357 S08 55 74635 

Total 139885. | 54990 

maaectaied : Table No. 2 
MINEABLE RESERVES 

Bench Face Width of | Heights of 
Level acces advancement | benches | benches peg 
(mRL) - (m) (m) (m) 

174 115 35 . 6.0 6.0 24150 

168 132 58 6.0 6.0 45936 

162 j22 $9 6.0 6.0 65148 ‘ 

156 116 105 6.0 6.0 — 73080 

150 142 63 6.0 6.0 53676 
144 134 46 6.0 6.0 36984 

: 438 126 35 6.0 6.0 26460 

; 325434 

aq Rice’ 
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CHAPTER-4 

4.0 MINING: 

a) Briefly describe the existing/proposed method for developing/working the deposit with aii 

design parameters: 

Existing Method of mining: 

Ii was opencast manual mine with adoption of drilling & blasting. Drilling was carried out with 

32mm dia jack hammer drill rods & blasting material was explosive. The blasted material 

broken by manually up to sized 2fi & loaded into tippers manually dispatch to crusher plant 

which is about 1.Skm away from mine site, Mining was carried through the formation of one 

bench. The height of bench was kept 3.0m width of benches was kept 3.0m with face slope 60". 

Approach road having width 5 m & gradient 1:16 was provided to Pa ace from the 

transportation of mineral. LS ae 

b) Proposed method of mining: fi 
It shall be opencast semi-mechanized mine. To meet required procuibtt \ gon} de 

deep hole blasting shall be carried out. The blasted material will be ane ech vith oxi aye ‘ & 

loaded into dumpers. The height & width of bench shall be kept 6m Ville opis 70", 

Secondary blasting with jackhammer drilling shall be carried out if required. 

Indicate quantum of development * tonnage & grade of production expected pit wide as in 
table below: 

ROM Khanda, Saleable : Ore to 
Year | Overburden | City, Boulder | Khenda, Gitty, ‘Sub grade | Mineral | overburden 

ain (cum) _| Boulder (cum) |_™ineral | _relect ratio 
( 1" Nil 20000 20000 Nil Nil ie 

Fs Nil 20000 20000 Nil Nil Nil 
Ed Nil 20000 20000 Nil Nil Nil 

RE Nil 20000 20000 Nil Ni |. Nil 
5 Nil 20000 20000 Nil Nil Nil | 

\ Total 100000 100000 4 
a c) Attach Individual plans & sections: ,' 

Ist Year: 

a The mining faces will open from top to downward and advanced towards north to sont 

nod x , tion. 20000cum quantities of Khanda, Gitty, Boulder shall be exploited from beuch 

“yy a 174RL. Approach road having width 6.0m & gradient 1:16 shall be provided to connect each 

Ts faces for transportation of mineral. Face length, face advancement width, height & 

tion of mineral during the year is as below: 

i Level | Face Length | Face advancement | Height Width Volume 

fm) (m) (m) (wn) (mn) (cum) 
174 115 28.985 6.0 6.0 20000 

Total i 20000 
‘ The layout the pit position & section at the end of the year is shown in Plate No. 5. 
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e3 
tind Year: 

During the year, the production will be achieved through the opening & the advancement of 

mining benches. Bench 174mRL shall be flattened & all quantities of Khanda. Gitly, Boulder 

shail be exploited from bench. A new bench 168mRL shall be opened box cui like manner & 

1} directions. Approach road having width 6.0m & gradient 1:16 shall be provided 

mpect each mining faces for transportation of mineral. Face length, face advancement | 

advance j 

/ (fect height & exploitation of mineral during the year is as below: 

aw SBench Level | Face Length | Face advancement | Height Width Volume | 
ATS LURE) sm) (m) (m) (un) {cumt) | 
er” [174 115 6.015 6.0 - | 60 4150 

Kas ! 168 132 20012} 6.0 6.0 iss50 | 
& |____ Tatat 20000 

The layout the pit position & Section at the end of the year is an in Plate No. 5. 

Urd Year: 0 ee Dee 

The mining faces will open from top to downward and advanced fox ais a sou 

direction. 20000cum quantities of Khanda, Gitty, Boulder shall uf fot beget 
168mRL, Approach road having width 6.0m & gradient 1:16 shall he frowtdéatote peinite : acl 

mining faces for transportation of mineral, Face length, face cde i 7, 

exploitation of mineral during the year is as below: ; 

Bench Level | Face Length | Face advancement | Height | Width Volume 
(mRL) (m) (m) (mi) (m) (cum) 

; 168 132 25.252 6.0 6.0 20000 
aa —- Total ; 20000 

The layout the pit position & section at t the end of the year is shown in Plate No. S. 

T¥th Year: 

< During the year, the production will be achieved through the opening & the advancement of 

\ mining benches. Bench 174mRL shall be ultimate pit limit & bench 168mRL shall be flattened 

{ & all quantities of Khanda, Gitty, Boulder shall be exploited from bench, A new bench 

162mRL shall be opened box cut like manner & advance in all directions. Approach road 

having width 6.0m & gradient 1:16 shall be provided to connect each mining faces for 

transportation of mineral. Face length. face advancement width, height & exploitation of 

mineral during the year is as below: 

ench Level | Face Length | Face advancement | Height Width Volume | 

(mRL) m | (m) (m) (cum) 
168 132 12.736 6.0 6.0 10087 
162 122 13.542 6.0 6.0 9913 

Total 20000 

he pit position & section at the end of the year is shown in Plate No. 5. 

The mining faces will open from top to downward and advanced towards north to south 

dircetion. 20000cum quantifies of Khanda, Gitty, Boulder shall be exploited from bench 

162mR1.. Approach road having width 6.0m & gradient 1:16 shall be provided to connect each 
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es) 
mining faces for transportation of mineral. Face length, face advancement width, beiwht & 

exploitation of mineral during the year is as below: 

Bench Level | Face Length | face advancement { Height Width Volume | 

(mRL) } (im) (rm) fm) EER (™) | (cum) 
aaa 162 i 122 27.322 6.0 6.0 20000 a 

[ Total | i 20004 
The layout the pit position & section at the end of the wat is shown in Plate No. 5. 

a Attach supporting composite plan & section showing pit layouts, dumps, stacks of sub 

grade mineral, if any ete. 

The entire lease hold is gitty out crop having no soil over, therefore generation of waste & soil 

shall be nil during next five years, All quantities of Gitty, Boulder to be exploited shall be used 

for making aggregates. 

¢) Indicate rate of production when the mine fully developed & expected life of mine & the 

year from which effected, 

o It is an existing mine & mine has been fully developed. The totg 

325434cum & with proposed rate of production of 20000cum of Build: 

Boulder) at the end of fifth year, the expected life of mine comes oF i poy 

f) Attach a note furnishing a conceptual mining plan up to life of mix 

“ niining & environmental considerations. : das 3 

CONCEPTUAL PLAN: : 

Time Frame of Completion of Exploration: 

%. | Exploration as on date: One pit was dug in scattered manner with in lease area & all the pils have 

a converted into raining pits, 

€ Exglacation duxtag glan yeriad, 

The entire area is consist of stony outerops and depth of mining pits have reached 2m to 4m & 

occurrence of Building stone (Gitty-Khanda, Boukler) is established at the floor of pit & persists in 

depth, Therefore, no future exploration programme has been envisaged during plan period. 

Conceptual Period: , 

The entire area is consist of stony outcrops and depth of mining pits have reached 2m to 4in & 

of Building stone (Gitty-Khanda, Boulder) is established at the floor of pit & persists in 
fore, no future exploration programme has been envisaged during plan period. 

ape & size of pit: 

Conceptual Development: 
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<) 
Mining will be by opencast semi-mechanized mines confined within altimate pit limit. Road. habitation 

etc. will require diversion from mining area for the safety of workings. Details area as follows: 

The geometry of pil as on date, at the end of plan period & at the end of conceptual period is as below: 

a ] PitNo | Pit dimension H Shape 
| Asondate Pit} 72m x 60m x 2m ta 4in Elliptical } 

_Atithe end of plan period 135m x 58m x 18m Rectangle _ ah 
i Acthe end of conceptual Period 170m x 90m x 42m Rectangle ss} 

i} Plan period: One pit will be developed during plan & dimension of pit will be 135m long, 58m 

wide & 18m deep. The depth of will be confirming to 162mRL. The height of benches shall be 

kept 6.0 m, width of benches shall be kept 6.0m & slope of fences abel Be kepi 70 deg. 

100000cum of Building stone Gitty-Khanda, Boulder shall be generated duu ring ma, 1 

of Gitty, boulder exists with in the entire lease area therefore Boficraly Pastel 

Therefore no such proposal of rehabilitation of benches has bee 

ii) iconncaae period: One Pi will be developed during concep u he 

» * shall be kept 70 on 
‘ , : Dr. peo Ck Qierice v 

Anticipated life of mine ROPLPLS 

ft is an existing mine & mine has been fully developed. The total mineable reserves are 

Ph 325434cum & with proposed rate of production of 20000cun of Building stone (Citty-Khanda, 

: Boulder) at the end of fifth year. the expected life of mine comes out I6years. 

é Waste Management: 

As stated earlier that entire lease area consists of gitty out crops & further persists in depth. All 

the quantities of gitty to be exploited shall be send to crusher-plant out side the area. Therefore : 

generation of waste shall be nil & no proposal has been envisaged for its separate dumping. 

Reelamation/Rehabilitation: 

The mined out area & reclamation / rehabilitation as on date, at the end of plan period & at the 

end of conceptual period is as below. 

Area broken Area backdilling GPRS Ne wae 
(ha) rehabilitation (ha) to: bested in 

backfilling (cum). 

As on date 0.432 Nil we 
End of plan period 0.783 Nil Nil 

End of conceptual period 1.53 Nil URS NE 3 

wy fAs stated earlier that total lease area consists of gitty, boulders outcrops & all quantities of 

¢ Giny, boulder to be exploited shall be used for making aggregates. Therefore no waste shail be 
generated & no such proposal has been envisaged for rehabilitation of benches during plan 

period & at the end of conceptual period shail be teft open to accumulate rain water & program. 

67



ees 
¥ en 

aK is as below. 

The data collected is presented below: 

The yield of chan per hectare or unirrigated land per arnam : 2500 to 3000 kg 

The average value as per present rate at Rs. 6,50/Kg. Rs. 19500/-max. 

The yield of wheat per ha. Of irrigated land per annum : Rs. 500 kg. max. 

The averaye value as per present rate of Rs. 4.50kg. : 6750/- max. 

Considering that both the crop are obtained, annual earning per ha. : Rs. 26250/- max. 

In case of pisiculture is undertaken then about 5000 finger lings (FRY) can be put in t ha. OF 

water body which will yield about 500 to 600 kg. in about 6 months time. A figure of 1000 kg. 

per ha per.year can safely be assumed. This will fetch a minimum of Rs, 1,00,000/- Hence with | 

the isin on of pisiculture about 2.0 to 3.0 lac a annum can be ey vee of the 

4.6 Post Mining Land use: 

The land use at present, at the end of plan period & at the end of 
below: 

"ae the end of 
Si. }- At present | At the end of sie 

Head i conceptual period 

“ ° (ha) Sth) of mine (ha.) 
a) | Total area excavated (broken) 0.432 0.783 1.53 
b) {| Area fully mined out Nil Nil 1.53 

¢) | Area fully rehabilitated by : ; 
pisiculnure Nil Nil 0.20 | 

d) } Area rehabilitated by : 5 ; H 
afforestation Nil et bee i 

{ ‘ 

; Mining will be done-unto 162mRL. After completion of mining the outer periphery of mining 

( pit shall be fenced, During plan period & by the end of conceptual period no waste shall be 

t generated. All quantities of Gitty to be exploited shall be used for making aggregates. 

C Therefore it is not possible to rehabilitate the mined out benches. The- mined out pit shall 

remain open & rain water will accumulate in the pits. A water body in the area will be boon to 

e
d
 

local people for improving their life style. 

ll Dump aren: 

Head At present | At the end of Plan | At the end of conceptual 
(ha) 4 period (ba) period of mine (ha) 

al area under dump Nil Nil Nil 

under active dump Nil Nil Nil jie 

area lully rehabilitated Ni | Nil ala 
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insimenance of roads. 

{il Others: 

Oo 
During plan period the dump shall be removed & it shall be spread over the heul roads for the 

pres is Sct poren 
Si | Head At present | At the end of Plan | Af the end of conceptual 

i No | _ (ha) period (ha) _period of mine (ha.) 
!a) | Area under mineral stack Nil Ni Nil 

b) Area under road 0,001 Nil 

c) | Area under green belt Nil 0.05 
{ ie. plantation on area other 
then dump & backfilled area 

Conceptual Plan & section is shown in aise No.6 

(zg). Open Cast Mines: 

i) Describe briefly giving salient features of the mode of working (mechanised, semi 

mechanised, nrantal): 

it will be an opencast semi-mechanized mine. The loading of mingralsituffa out by 
mautally. Mining shall be carried out from top to down ward thoggh i 4 ches. 

The height of benches shall be kept 6m. width 6m with face slape 70 >Anprogahs ad having 

width 6m & gradient 1:16 shall be provided to join the mining faa hig ry 

‘ ii) Describe briefly the layout of mine working, layout mine faces & for disposal of 

‘ -overburden/waste. 

Mining faces shall be opened from top to down word. It will be advance from north to south 

direction & orientation of faces shalt be east-west direction. Approach road shall be produced 

“to each mining faces for transportation of mineral, No waste shall be generated during plan ~ 

‘ period therefore no proposed has been for its separate staking. 

t i) Extent of mechanization: : 

(.: The requirement of mining equipment for next 5 years is calculated as below: 

a The maximum level of annual production planned = 20000 cum or 50000 tonnes (assuming: 

bulk density of a Khanda, Boulder 2.5) production required assuming 300 working days 

=50000/300= 167MT 

¢ 2. Compressor — tractor 

Nos. Dia of bole Size/capaclty Make Motive 
(m) power 
N.A. Above 360 cfm -do- Diesel 
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i) 

ti) 

G) 
____ mounted EE A MR TSC ON al 21 PNR eR AN Sg 

Exeavator: 

The Applicant shall be deployed required number of tippers on hire basis. 
Loading capacity of excavator - 372 cum x 2.5 
Per shifl - 930 tonnes 
Operating shift per day - 930 x 1 = 930 tonnes 
No. of operating days per annum : 300 
Annual loading capacity of excavator — - 300 x 930 = 279000 tonnes = 2.79 lac tonnes 
Maximum Gitty (o be handle per annum - $0000 tonnes or 0.50 Lac tonnes 
Therefore no of excavator required for handling the Gitty, Boulder 

= 0.50/2.79 = 0,17 Say = I 

Requirement of Excavator: is tabulated as below: 

Bucket Boom Boom 
Type Nos Make/model | Motive/Diesel 

capacity | Height | Length 

Excavator | |) 1M3 | 2,220M | §.582M 851L&T | 70-8Olers’day i 
ee ee 

Requirement of tippers (7 tonner's): 

Requirement of tippers for the transport of Gitty, Boulder from mi 

follows: . 

To & fro journey time: from mine area to stack yard. Bs 

To & fro journey on 2.0 Km. mine road @ 10 Kuvhr —- = 12 min.“ 
Cycle time of Tippers 

Scooping and waiting a 2 min. 

Manual loading - 30 min. 

To & fro journey ’ = 12 min. ae 

Turning and unloading = 2 min. el ‘ 

Therefore total cycle time e © : 46.0 sani ; 05 a a) ; 

Requirement of Tippers: Sane 

Gitty to be transported per day = 167 MT 

Cycle time of Tippers = 46.0 min. 

Therefore round trips per Tipper per hour = 167/46 = 3.6 Say = 4 

Average load carried per round (rip = 7x 5235 

Therefore average carrying capacity per Tippers per shift. 

: efore number of Tippers = 167/35 = 4.7 Say = 5 

dumpers @ 25% = $x 0.25 = 1.25 
total requirement of Tippers =  — § £1,258" 6.25 

Say = 6 Tippers. 

t of dumpers is tabulated as below: 

Nos. Size/capacily Make Motive power 

6 ‘Ttonnes 407 Tata Diese! 
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CHAPTER ~ 5 

5.0 

A) Stone Production: 

i) Yield per hole with a burden and spacing of4m x 3m 

ii) Rock mass blasted per day (Considering 300 working 

Drilling: 

Drilling of vertical holes is proposed for extraction of rock io control the problem of toes, a 

provision of 10% sub-grade drilling has been made. Blasting is required to dislodge sand stone 

rock. 

The diameter of blast holes is generally governed by the bench height. The larger the 

diameter of the hole, the more will be the burden and spacing, which in turn will yield bigger 

size boulders in the blasted mass. If the shovel size is already fixed, as is the case in this mine, 

and the boulders are too big for the shovel to load, secondary drilling and blasting for reducing 

the size of such boulder will have to be increased. On the contrary, the smaller the hole 

diameter, lesser would be the burden and spacing of holes which means more meterage of 

drilling for the same excavation, Accordingly for the 6m high benches adopted of drilling for 

the same excavation. Accordingly for the 6m high benches adopted for this mine, the diameter 
of blast holes is proposed 100 mm. . 

The requirement of drills has been calculated as follows: 

bench height 6m. and sp. gr of rock 2.5 in tonnes 

days in a year) 

iii) —_insitu rock to be blasted per day for 167 tone production =: 167x 0.85=142 tonnes 

, at $5% recovery, in tonnes 

iv) Length of cach hole with a sub-grade drilling of 0.6m ; 6.6m 

v) Therefore meterage required to be drilled per shift 4 i 6.6m 

vi) Assuming 10% extra drilling for tacking the foes total =; 6.6 x 1.t= 7,.26m Say 7m 

meterage to be drilled per shift 

vii) Expected performance of wagon drill! in effective 5: 25m. 

hours per shift 

viii) Therefore number of drills required for required: 7i25= 0.28 

production 

Keeping in view the location of the mine and climatic — : 0.28 x1.25=0,35 — 

conditions, 25% stand by units have been proposed Say=! No. 

¢ total drills required — 

Tiki drills have been roses since one stand-by uni 
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CHAPTER-6 

6.0 

a) 

b) 

¢) 

MINE DRAINAGE: 

likely depth of water table based on observations from nearby wells and water bodics: 

One dug well is situated about 1.5m aerial distance towards south west of lease area in crusher 

side, The top level of the well is 157mRL & water table encountered in the well is about 30 m. 

deep and the expected depth of water table in the region is about 127mRL. During summers the 

water table further goes down about 3.0m. and depth of water table will be about 124mRL. In 

winters. the water table gocs down about 2.0m. and expected depth of water level is about 125 

mRL During rainy season the water level further rises about 2.0 m. and depth of water ievel is 

about 129nkRL. 

Working expected to be 35m above the water table during first five years. vane fies five 

years, the mine working will be confined up to 162mRL, Water table wi qo GE interéstct 
mining operations. 

. The mining operations will be limited in the upper levels & the lowest bench wil be formed at 

162mRL.. hence water table will be not be encountered by mining activities during first live 

years. 
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Gi) 
CHAPTER-7 & 8 

7.0 

a) 

b) 

c) 

8.0 

STACKING OF MINERAL REJECTS AND DISPOSAL OF WASTE: 

Indicate briefly the nature and quantity of top soil, everburden/waste and mineral 

rejects likely to be generated during the next five years: 

As stated earlier, there is no overburcen with in lease area. Mining has been proposed for 

the exploitation of Gitty boulders, therefore waste, sub grade mineral rejects shall not be 

generated during course of mining. 

Land chosen for disposal of waste with proposed justification. 

No waste or top soul shall be generated during mining activities; therefore no proposal is 

given for separate stacking of top soil & waste material. 

Attach a note indicating the manner of disposal, and configuration, sequence of build 

ap of dumps along with the proposals for the stacking of sub-grade ore, to be 

indicated item wise. Boe 

‘The entire Jease area is barren hilly terrain having no soil cover / fe 

waste shall not be generated due to mining operations therefore di 

of build of dumps shall not arise during first five years period, 

USE OF MINERAL: 

The Gitty will be used for making the aggregates. The Gitty of lease area is hard, medium 

to coarse grained greyish in color & porphyritic texture. 
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CHAPTER-9 

9.0 OTHER: 

9a) —Site Services 

The following site services will be provided: 

i) Office 

ii) Drinking water shed 

iti) Rest shelter 

iv) First Aid Centre 

¥) Store 

%b) Enployment Potential 

The mine manager cum mining engineer should a graduate mining engineer holding at least 
second class manager's certificate. The mate-cum-blaster should hold mining mate certificate 
of competency. 

Thus category-wise employments will be as below: 

Mines manager/mining enginecr (Full time) 

Mines mate / Blaster 

Skilled: 

Drivers 

Supervisor 

Time Keeper ; 

Office Assistant/Dispatch Supervisor 

Semiskilied: 

Compressor operator , : 1 

Wagon Drill operator : } 

Un-skilled: © 

Piece rated workers ‘ 15 

Total: Paik 28 
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CHAPTER-10 

10.0 MINERAL PROCESSING: 

a) If processing / beneficiation of the ore or minerals mined is planned to be conducted on 

site or adjacent to the extraction area, briefly describe the nature of the processing / 

beneficiation. This should indicate size and grade of feed material and concentrate 

(finished marketable product), 

The entire lease area consists of Gitty terrain there fore, no beneficiation of mineral processing 

will required for Gitty. 

b) Explain the disposal method for tailing or waste from the processing plant (quantity and 

quality of tagilings proposed to be discharged, size and capacity of tailing pond, toxic 

effect of such tailing, if any, with process adopted to neutratise any such effect before their 

disposal and dealing of exces water from the tailing dam) 

As stated above that no beneficiation is required therefore no taili 

processing plant will be undertaken, 

eee diagram of the processing procedars Chit 
“3 3, “t« 

Na beneficiation studies will be carried oui therefore no flow sheet of, processing*pracess is" 

attached, 

dl) Specify quantity and type of chemicals to be used in the processing plant. 

No chemicals will required. 

e) Specify quantity and type of chemicals to be stored on site / plant. 

No chemical will be stored on the site / plant. 

f Indicate quantity (cu.m.per day) of water required for mining and processing and sources 

of supply or water. Disposal of water and extent of recycling. 

No water is required for maining and processing hence no disposal of wdferand extent for 

pest is Sai 

19 
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CHAPTER-11 

ENVIRONMENTAL MANAGEMENT PLAN: 

{a} Attach a note on the status of base line information with regard to the following: 

(i) Land Use: 
The existing land use of the area is almost hundred percent waste land. 

____ The existing land use is given in tabular form: 
| Sr Cae ‘| Agriculture | Forest | Wasteland | Grazing | 
| _No. land(ha) {Land (ba) | (ha) | Land (ha) _| 
ee Mining pits Quarry ‘ - 0.432 : i 

a Approach Road = - 0,001 x 
Re Dumps - - E eee | 

4 Office, Resiu Shelter etc, - - ‘ - 
5 _| Balance undisturbed land ae - 1,567 Bran 

Total es = 2.0 ie 

With in 5 km. area, about 40% of land is used for agricultural purposes. The agriculture fields 
are about 30 to 40 mts, away from the workings. 

(i) Water Regime: ABNEY « Ray 

There is no perennial water body in the area. Water table looses i is ive Henig a Bundelkhand 

region due to great depth, The depth of water (able is about 30m2b¢h ayrouitd level. 

The shear zone which allow the flow of water in the sub su when 

tapped in wells, hand pumps & tube wells provide sufficient w fan The siream 

in the neighborhood are small & seasonal which join the Pahuj rive 

(iii) Flora and Fauna: 

Shrubs of Karaunda are found in with in the area. Vegetation and wild life are quite scanty. 

Trees of Neem, Mahua, Jamun, Mango & Pipal etc. are found only in and around the villages or 

in agriculture fields. Cows. horses, donkeys, goats. sheep and buffalows are kept for house hald 

requirements. Wild life comprises of rabbits, Squirrels, foxes, snakes, and lizard. Fishes. turtle, 

and crabs form aquatic life which occur wiih in a radius of 5 km. Low schrubs and bushes grow 

on barren rocky areas of the applied area, No wild life is found with in the applied area. 

ita Quality of ambient air noise level and water: 

OT. proposed site is located in the remote area having a clean atmosphere. Therefore the quality 

ambient air will be as good as heaven. SPM, SO3, NOX. will be either below permissible 

P tims or close (o threshold limits. Similarly ambient noise level is as low as of any standard 

i‘ “a 

_ > iS given below: 
ed ‘ 

a 2s 

% 

a permissible limit of SPM, S02, & NOX and air quality was observed within the lease hold 

Parameter ‘Promulgated timit_ = Present within the lease holt 
SPM 500 pg/m_ 220 g/m | 

SO, 120 ag/in 30 ugim : 
a NOX 120 ue/m* 18 pag/n® i 

20 
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i 
The water quality will not be effected as mining is restricted to above ground level. Drinking 

water is being taken from the hand pumps, which is situ r the mining area, Number of — 

hand pumps are dug in the villages. pea 
wt aot : 

; ; £ BS pasa aes” () Climatic Conditions , Rud ne’ 3 

a) Temperature; Oe 

Tropical climate with hot summers, temperatures ranging between 32C to even more 

than 47°C. The winters are coo}, recording a drop in temperature from around 12 deg. 

C to as low as SdegC. 

b) Rainfall: 

‘District Banda receives annual rainfall is about 786mm. The maximum rainfall 
received during monsoon period was June to mid September. The maximum rainfall 
varies from 300mm. to 550mm. The lowest rainfall was received during the month of 

November-Decontber. 
©) Humidity: | 

The maximum and minimum humidity in morning is 98 Aug J4ibsthe Bolttrotiurust 
and May and in the evening 96 and 25 in the month of & Bde anek Mi yea ; 

d) —_— Wind Velocity : Va ai 
The wind velocity 1.6 to 11.3km per Hours ee "5 

vi) Human Settlement: 

Human settlements are distributed in fringes of buffer zone, The inhabitants belong to all the 

four castes. The local inhabitants are bundels, who speak in bundeli and are farmers. The main 

occupation in 5 km. buffer zone is farming.and mining. The agriculture alone does not appear 

to be sufficient to sustain the population. Poor literacy conditions prevail in the surrounding of 

lease area & condition of literacy is more pathetic in females. Older generation wear Dhoti 

Kurta while younger generation is adopting dresses like pant, shirts etc. The villagers collect 

the “MAHUA” and sell it to the market while part of the quantity is used for making country 

lural remains the main occupation in this area. Study reveals that within 5Km. radius of 

Rach, 70% to 85% population is engaged in agriculture. Percentage of females engaged in 

*/ agriculture is higher than males. 

SOU Pp Reet i 
ee Disparity in agricultural land holding is Jess. Bui yield of agricultural produce is very poor to 

sustain the available hands, Consequently problem of unemployment and frustration amongst 

youth can be noticed in the area. The yield of crops is as below: 

Rice : 200 Kg Per Acre 

Wheat : 700 Ky pex Acre

77



as) 
Gram $00 Kg per Acre Gr. Fax st F- 
Arhar 400 Kg per Acre RG UPOGHING. 864) oA nT 

Sovabean 300 Kg per Acre 

(vii) Public building, places of worship and monuments: 

None of the above important features are within the lease hold or in close proximity of lease 

hold. 

(viii) Does area (partly or fully) falls under notified area ander water (Prevention & control of 

Pollution) Act 1974: 

The lease hold has not been notified under water (Prevention & control of polfution) Act 1974. 

(b) Attach an Environmental impact Assessment statement describing the impact of mining 

and beneficiation on the following over the next five years. — 

(i) Land use: 

The area likely to be degraded due to quarrying, pitting & roads: 

The impact on the land form or Physiograpby wil! be limited to, 
The land scape and land use will under go a radical change due ta 
during next five years is limited as benches will be formed 
Besides these benches, roads will also modify the Physiography. 

ia 1 : af 

The impsct on land use will also be limited. The various modification due to’ mining allied & 

activities during next five years is given below: 

Activity Area Occupied (Ls.) At the end of conceptun} 
¢ During next five years period 

: Mining and Existing pits 0.783 1.53 
a Waste dumps ; Nil ; Nil 
. Road Nil Nil 
: . Infrastructure facilities _Nil Nil 
F Afforestation Nil Nil 

Balance undisturbed land 1.247 0.47 
7 _ Total 2.0 2,0 

Air Quality: 

t has already been explained that mining will be in a very sniall scale with limited drilling and 

Qiight five years. if safely believed that SPM content will seldom exceed 250 microgramme per 

28) fieicr cube. However, if required, water sprinkling on dry months may be undertaken on the 

haul road where the maximum traffic will be observed, 

4 (iii) Water Quality j 

t It has already been mentioned that water table does not have any relevance in Bundelkhand 

5 terrain. The water table in this atea is found in the shear zone and is about 30 m, below the 

ground level. The working during next five years is confined in the already broken area hence 
no impact on water quality will be observed. 

22
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VOGHS { 
It has been explained earlier that Wei eA Rapen cast seminmechanised. Drilling. 

blasting, excavator and other equipment even vehicular wansport will be applied for limited 

time. Therefore noise level too will not show any significant increase. 

(v) Vibration fevel: 

It has been mentioned that limited amount of Jack hammer drilling, blasting will be used 

therefore, no increase in vibration level is envisaged. 

(vi) Water Regime: 

The mining is in a small area. There is no perennial drainage within the area therefore no 

significant impact on surface water will be made, However due to excavation some changes in 

base flow-may occur but then i( has been proposed that mining will be done in already 

excavated areas so that it will not touch the water regime. 

(vi) —- Noise Level: CEU bata 

(vii) Socio-Economics: 

Though employment potential is not very high but whatever euphyoeet will be geverated will 

be available to surrounding. lt has been mentioned that there is a 1 i 

it this region for the need of livelibood. any attempt of gen 

important contribution to this area and should be welcomed. T! 

indirect employment by way of shopkeepers, dltabas and truck dri 

(viii) Historical Monuments etc.: 

No historical monuments exist surrounding the lease hold, 

(ce) Attach an Environmental Management Plant supported by appropriate plans and 

sections deating the time bound action proposed to be taken with sequence and timing in . 

- the following arens (or diagram should be added). 

- Temporary storage and utilisation top soil : 

Mining during shall be under taken in rocky terrain having no soi] cover geveration of top soil 

‘ shall be nil & no proposal has been given for separate stacking of soil. 

: Ul. Year wise proposal for reclamation of land affected by abandoned quarries and allied 

niining activities during next five years period: 

During next five years, benches will reach the ultimate pit limit. The entire lease area is devoid 

of soil cover or waste matcrial. The total exploited Gitty, boulder shall be transported to crusher 

plant of making aggregates therefore no waste shall be generated. Therefore it shall not be 

feasible to rehabilitate the benches by plantation. 

tease area is marked by large exposure of waste land. 10 samplings of local species shall be 

ted each year within 7.5m strip. 

¢ tree species recommended are Ficus religosa (pipal), Boswellia serrata (Salai), Shorea 

robusta (sal) and tactone grandis (teak) may also be recommended. Mangifera indice (Aam). 

Emblica officinalis (Anwala), Aegle marmerlos (Ibei), Planting should be done in large sized : 
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is) 
90 cm x 90 cm, due in advance and filled about 50 days before planting. The plantation raised 

earlier should be carefully maintained. Mortalities should be replaced by fresh planing. 

Post Plantation Care: ° re Mie 
we 

Following precaution to be undertaken for survival of plants: \ pen 

i) The samplings will be undertaken for survival of plants. Re 

ii} Piants will be taken care by applying fertilizers and proper wedding etc. 

iii) Healthy tree species will be recommends for plantation. 

iv) _ Fatal saplings will be replaced with new healthy saplings. 

v) Every saplings will be covered by tree guard to avoid damage through cattle grazing. 

vi) A Gardner or mazdoor should be employed for care. 

vii} Necessary arrangement will be provided for watering tee species planted at different 
parts. 

4, Stabilisation and vegetation of dumps along with interbury rf de a 1} . én but year 

wise for initial five years: Nee me oS 

The entire Jease area is Gitty, boulder out crops having no wast Anere ee Gi io ir waste 

during next five years shall be nil & no proposal has been envisaged fy ts separa 

5, Measures to Control crosion/sedimentation of water courses: ol 

No drainage of water course will be disturbed due to mining. The lease area consists of Gitty, 

_ | boulder out crops & rain water will accumulate in the mining pits which shail be dumped out. 

£ As Gitty. boulder is hard rock therefore erosion/sedimention along water courses will not arise. 

6. Treatment and disposal of water from mine: 

It has already been mentioned that water table does not have any relevance in Bundelkhand 
plateau due to its great depth therefore treatment and disposal will not be concern in the mine. 

7: Measures for mining adverse effects on water regime: 

lt has already been stated that mining will not interfere with the surface and underground water 

however to take care of eventualities. 

re for subd historical Monuments and for rehabilitation of human settlement 

Wh be disturbed due to mining activity: 

Phic scale of operation is limited with 90% local employment. Hence some benefit to the local 
~ community will occur on this aspect, Besides the direct employment, indirect employment will 

include tractor owners, truck drivers. shop keepers dhaba walas etc.
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PROGRESSIVE MINE CLOSURE PLAN 

i, Introduction: 

a) Name of Lessee: Ms Shivarpan Trading Company, : 

Prop. Shri Lavtesh Singh. 

S’o-Shri Lochan Singh, 

vo Muhatia- Kalukuwan, Baberu Road. 

Tehsil & District-Banda (U.P.) 

Pin Code 210001 

No fax & email address facilities is available with lessee 

ht) Status of Lessee: Firmycompany 

©) Location: The lease held falls in villaye Jarar which is about 20km 

from Banda district. Lease ar ris’ s aboot 3 3.Skin from MDB 

11 & 12.5km from NH-7 aA diversion takes: place thom 

village Jarar by mettaled. joe & is. about. 0. Seikems. fhe 

location plan is enclosed as\Plate No.3 ania. a 

d) Extent of Lesse area: 2.0Hec. . 1" oe fea oS 

e) Type of lease area: The land applied for mining lease waste land. 

Oy) Lund use Pattern: The area exhibits stony topography. it falls ander waste 
land. The existing land use pattern is given below: 

{ Sr, 2 asters Agriculture | Forest Waste | Grazing ! 
No. land (ba) {| Land (ba) | land (ha) |} Land (ha) | 

ETT eae a aa Cee Be a 
2_| Approach Road - i ae? 0.001 - | 
3 Dumps ean fietiag = ee : ; 

4 ; Office, Resht Shelter etc. os : - Ba 
ae Balance undisturbed land a it “ 4.567 eat: 
oe | 211 | ROL ENR Oe, : 2.0 aN. 

4.1 Reasons: for Closure: 

ft is an cxisting mining Jease prexeutly Ho specific reasons have been observed tur the civane or 

mining operation. The progressive made to nwet out the statutory requirement under rule 34 (6) & 

ZL < amended UP Minor Mineral (Concession) Rule 1963, 

Tehsit & District-Banda (U.P.) 

Pin Code 21000) 
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b). 

c). 

2.0 

2.1. 

2:2. 

2.3 

3.0 

No Fax & email address facilities is available with lessee. 

Name, address & Registration No of R.Q.P-: 

Dr. Abdul Rahman 

REGISTRATION NO.- RQP/UPDGM/No. 004/Year 2018, 

Valid up to 25/11/2023 

Name of the executing agency: 

The lessee himself shall execute the provisions of mine closure plan. Presently no decision has been 

taken in this regard to closure of mine. Therefore copy of resolution of the executing agency has not 

been given, 

Mine Description: 

Geology: 

PHYSIOGRAPHY: : 

The general slope of lease area is from NE to SW direction, No 

tube i Method: 

It shall be opencast semi- mechanized mine. To meet required production wagon drilling with deep 

hole blasting shall be cartied out. The blasted material will be handelled with excavator & loaded 

into dumpers. The height & width- of bench shall be kept 6m with face slopes 70°. Secondary 

blasting with jackhammer drilling shall be carried out if required. 

Mineral Beneficiation: 

No niineral beneficiation will be under taken for next five years. The Building stone (Khanda, Gitiy, 

Boulder) produced from mine shall be transported to crusher: plant for making aggregates. 

Review of implementation of mining plan / schome of mining aca i three years progressive 

closure plan up to the final closure of mine: 

Mining plan of the area under reference is yet to be approved; it is therefore premature to make any 

comments about review of implementation. 

e
e
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4,0 Closure Plan: 

4.1 Mined out land: 

The mining has been proposed from top to downward. Mining faces will advance fiom west to cast 

direction. The height of benches will be kept 6.0m, width of benches shall be kept 6.0m. slope of 

mining faces will be kept 70 deg. and the over all slope of the pit will be kept 45deg. 

The proposals of mined out land & rehabilitated during next five years is given below: 

(a) Mined out land 

or) 

SILNo. Activities Area(ha) 

I. Area already broken up 0.432 

ae? Arca already backfilled : =pll 

3. Area already reclaimed : 

(b) : 

Si. No. Activities i 

l. Additional Area proposed to be broken up during. 
ie nextS years. 

2. Additional area proposed to be backfilled 

che RR Additional Area proposed to be reclaimed/ 
e : rehabilitated Sd re hhh 
. Se os 

(c): ; : ‘ 

S1.No. Activities j_-_Areatha) | 
1. ___| Area already occupied by dump ze, Ae a 
2. Additional area to be covered by dumps: 

i) Top soil Stack io i np 3 

ii) Waste dump: —_ BeOS us 
ne Durnp area to be covered by protective measures Diese ei yA 

(dl); 

SI1.No. Activities Area(ha) 

C _1. _| Area already covered under plantation - 
C 2 Area proposed to be covered under plantation during - 

next 5 years 

( Within the lease hold 0.05 
¢ Out side area ace 

4.2. Water Quality Management: 

No surface or ground water bodies exists within the area. The mining is being carried out in upper 

=m levels. The problem of ground water pumping will not be there. Only rain water will have to be 

nelised in such a way it does not carry suspension to natural streams. However water quality 

ing worth will usually be confined within guilet driven from south-west to north directions. 

3 
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- 

4.4 

4.5 

(F) 

However, proposal have been furnished for the protection of siltation, sedimentation ete. during 
heavy showers. 150m. long toe wall having width 1.0m. and height 1.0m will be mace along the 

slope of waste dump. The toe walls will avoid the wash off the materia) during intermittent rains. 

Further no significant impact on water quality is anticipated as material exposed will be Sandstone, 
Gitty-khanda which is feebly reacts with water. Even if reaction takes place it Pa increased 
temporary hardness. 

Hydro geological Study: In general, the ground water occurs at depth of 30m below the ground 

level. Water table aquifer in the area is unconfined & is controlled by the joints, fractures and shear 

zone. Hydro geological studies of the area has not been carried out. , 

The water balance Chart: The mining operations do not require water, ee watering the planted 

areas and sedi a the mine site. 

For these purpose¢ approximately 5 KL water! day will be consumed at the are 

Air Quality — 

months to assess the air quality with in the area. 

It has already been explained that mining shall be carried out manually with limited account of 

drilling and blasting. One of the most crucial elements for air pollution is vehicular transport. Due 

limited movement tippers, air quality will not undergo any significant change. It is proposal that 

water sprinkling on approach road shall. be carried out two times a day during dry spell of months to 

supress che dust during vehicular movement. ; | 

No chemical or toxic effluents are made/ discharged in:the area during mining operations. Therefore, 

question of air pollution does not arise. 

Waste Management: 

No waste shall be generated daring course of mining. All quantities of Sandstone, Gitty-khanda shall 

be used for making aggregate therefore no such proposal has been envisaged for waste dump 

management, 

- Top Soil Management: 

Due to the past mining the entire lease area has been degraded by mining & allied activities, During 

plan period mining shall be carried out in degraded land only therefore top soil shall not be 
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4.7, 

4.8. 

4.9, 

© 
Neither any chemical or toxic effluents will be discharged from the mine nor will any toxic 

substances be utilized in the mining or allied activities. Therefore there is no question of tailing dam 
management, 

Infrastructure: 

No infrastructure facilities like acrial ropeway, conveyor belts, building & structure, water treatment 

plant, transport & water supply sources are present with in the lease area. Therefore no utilization & 

their physical stability & maintenance will be required, Also no infrastructure facilities like 

telephone line, water pipe linc, sewer line, gas pipe line, electrical cables,. culvert, bridges are not 

existing with in the lease area. So question does not arise for their restora(ion. The approach road 

passed with in the lease area & lessee shall maintain it during PMCP period. 

Disposal of Mining Machinery: 

it will bo an opencast semi-mechanized mine with adoption of drilling & blasting. ‘The broken pieces 

of drill rods and break down parts of jack hammer and compressors will be disposed off. This is 

existing mine & their is no question of disposal of mining machineries at this stage. 

Safety and Security: 

The haul roads will be provided to open the mining faces, The maintenan 

under taken periodically. Following provisions will be made. 

ys} i} Helmets to all workers will be provided. a abs id 

i}: Disposable respirators, will be provided to all those working in dist area, reed, 

concentration is very height. 

iii) Qne pair of safety shoes will be provided to all the workers. 

iv). Safety belts will be provided to all those working at height. 
v) Warming boards & working hours shall be displaced at conspicuous places. 

vi) There will be one opening entry of mise which will have a manual gate & barricade under 
supervision of one chowkidar. 

An experience permit manager/Mines Foreman will be employed for the supervision of - 

miniiy operation. 

15 | 
\a,\ 
Ne 

vii) | The mining area shall be property fenced to avoid any inadvertent entry of any live stock. 

During opencast working, all the precautions are to be observed as per Reg. 106 of MMR, 

196] for safety and security. 

Disaster Management and Risk Assessment: 

Maximum depth of working has been concentrated 18m (average) from the ground level & height of 

benches will be kept 6m there is no problem of ground water/ surface water. No causes of disaster 

> Baen apprehended during mining activity. but possibility of disaster can not be ruled out. 

Qall the statutory precautions shall be undertaken int ount as per mines Act, 1952, 
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es) 
Disaster Management plan is a comprehensive and structured system for ensuring the prevention of 
tisks / disasters involved, The principles used to priorities work are as follows. 

- Priority must be given to human safery and health. where it is seriously threatened, 

- Acute problems must be addressed before long-term problems. 

- Measures affecting a large population must be given priority over measures benefiting a 

smaller number of people. 

A major emergency in a mine is one that may cause serous injury or loss of life to the 

workers engaged in the mining and allied operations. Therefore the first action under the 

disaster management is the identification of risks involved and their priorities. From this risk 
assessment the identified hazards are as below: 

f). Use of explosives and the blasting operation, inducing vibrations due thrblasting. 

i). Slope Failures im open pit. 

fi). Solid waste generation, their disposal and rehabilitation. 

iy). Proper training on the use of equipments. 

v). Development of green barrier to contain air and noise pollution. 

Each parameter is discussed below: Oty / ‘ Gert 

i). Use of explosive and the blasting operation: 3 

The firm has a magazine. Dirking and blasting will be undertaken pr 
will be vised for blasting. 

if). Slope failures: 

The mining is proposed from top level and gradually advance towards lower levels, Height 

of benches will be kept 6.0m. In that case chances of slope failures will be negligible. 

However considering for steeper slopes slope fuilure studies will be undertaken in future. 

ili), Solid waste generation, their disposal and rehabilitation: 

Soil shall be generated during course of mining & stacked separately. No waste shall be 

generated therefore no proposal has been given for its disposal & An: 

iv). Proper training on the use of equipments: 

Machineries will be employed in the mine. Vocational training programme will be organize 

in every week to train (he workers about mine workings & operating the machines. 

vy). Development of Green belt: 

The green belt development programme will help in: 

- Prevention of dust (leaves acting as a sink) and screening noise. 

- Maintaining ecological balance. 

Increasing as the tic value, Plantation will be under taken towards the north west slope of the 

6
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4.11 

5.0 

74 

§.2. 

4.3. 

5.4, 

5.5. 

Ga: 
Care and Maintenance during Temporary Discontinuance: 

At the time of temporary discontinuance of mine, notice the office of Directorate General of Mine 

Safety as well to District administration. All precautionary steps shall be taken into account in 

respect of care & maintenance. 

Economie Repercussions of Closure of mine and manpower retrenchments: 

About 70 Jocal residents were employed in the mine. The present occupation is mostly forming. 

There is not going to be affected due to their employment in the mine. They can change over to their 

present jobs afler cessation of the mining operation. 

As per industrial & disputes (Amendments) Act 1976 & also based on faither amendments in the 

year 1984, the following issued are to be considered while closure of any establishment. The 

provisions of this act are applicable to all industrial establishments employing 100 or more 

workmen. Therefore the same will be applicable to the mine when more than 100 person are 

employed. 

Total numbers of persons employed in the mine shall be 109, therefore no retrenchment’ | 

compensation is envisaged, 

Not applicable 

Mining is not going to effect. 

Mine site does not process facilities & infrastructure (i.e. power, water supp] of 

of society. Besides: it mine site is not a centre for community development. 

repereussions on the expectations of society are out of question. 

The repercussion seen, due'to mine closure is that employees: may became. unemployed, However 

there basic occupation. will not effect due to mining & hence the question of repercussion not 

expected at this stage. 
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6.0. Time Scheduling for abandonment: 

The year wise schedule of completion of retaining walls & plantation is given below: 

Year 
Activities 1* 2 gr q® gh 

1) Toe wall at the base of dumpyard (mtr) | jj | Ni | Ni] Nil | Nil 
ii) Plantation ( No. of saplings ) 10 10 10 10 10 

Amount to be spent for the implementation of above proposals is each year is given below: 

: Year - | Total amount 
Activities _ ; i" me Tae7T ge] ee in Rs. 

I) Yoe wall at the base Nil Nil {| Nil | Nil | Nil- Nil 
of dumpyard 
(@RsS0/mir) 

ii) Plantation . 
(@Rs. 45/ ling) 10 10 | 10110; 10 2250 

Yotal — 

7.0 Abandonment Cost: . [Yq SN 
The tentative cost for implementing the protective and rehabilitati pNP aia ett sal given 

the scheme of mining during next five years is.as below: igs yt 

Year Tetal 

Activities "gt 2" 3" ae ih @ im Rs. in Rs. 

i) Toe wall at the base of | Nil Nil Nil | Nil Nil : Renn Na 

dumpyard (mo) 

ii) ~=Plamatioy (No. of 10 10 10 10 10 50 | dsisampting | 2250 

__ Saplings) ie 

"Total Pes. 6 
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8.0 Financial Assurance: 

® 

The financial assurance has been calculated on the basis of following parameters: 

Head 

Area put 
on use at 
start of 
plan 

(in Ha.) 

Additional 
requirement 
during plan 

period, 
(in Ha.) 

Total 

(In ha) 

Area 

considered as 

fully 
reclaimed & 
rehabilitated 

(In ha.) 

Asea under mining — 0.432 0.351 

Storage for top soil 
Overburden/ dump 
Mineral storage 

w 
la 

ie
 

ip
 

| 

Infrastructure 

(Workshop, 
administrative building 
etc.) 

Roads 

Railways 

Green Belt 

[
2
 

iN
 
I>
 

Tailing pond 

-
 S Effluent ~ 

Treatment 

Plant 

Li. Mineral Separation 
Plant 

12. | Township area 
13. Others to specify 

{retaining wall) etc. 

Grand Total 

5.0 

Area to be considered for financial assurance 0. 784ha. (1.936 Acre) 

Financial assurance @ Rs.25, 000/- per acre. 

1.936Acre X 25,000 = Rs. 48400/- 

However Rule 34 (6) & (7) of amended UP Minor Mineral (Concession) Rule 1963, the minimum 

amount of the bank guarantee shall be 2.0 Lac. The lessee shall submit bank guarantee to District 

Magistrate Banda and a copy of same shall be submitted to 

Certificate: 

Given separately & enclosed. 

Plan & Sections: 

Al the plans are enclosed. 

if pe 
i fe (V2 er F; 

BAND 

WS, 
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4, His mail 1D shakebrahmans | (@pmail.com. 

4. Contact No. 8765488495, 7380946633. 

) 
+E OF GEOLOGY ayy, Si 

G 

i “ 
CERTIFICATE OF RECOGNITION AS QUALIFIED PERSON 

(tinder Rube 34.0) U1 Manor Minerals Chancenslom Rikes 1663) 

DR. ABDUL. RAFMAN S’o SHRI MOHAMMED KITALID 

House No.-A-83, PR, Wali Badar Apartment, Indirs Nagar, Sitapur Road, Lucknow. 

whose photograph and signature is affixed Herein below, having given satisfactory evidence of his qualification 
& experi¢nes as required in mle-34 is here by RECOGNISED as 9 qualified person to prepare Mining Pian 
under Role 34 of the U.P. Minor Mineral Concession Rutes- 1963. 

2. His registration number is ROP/UFEDGMNo. VOD rorcnal ett RON Bonen 

This recognition is valid Tor a period af OS years trom 26-11-2018 to 2S-AL-20ES. 

His office address is House No-A-8/3, PR, Wall Badar Apariment, Iracdat Nagar,  Sitapur 
Road, Lucknow, 

+ 
we 

iu
 

. 

This certificate will liable to be withdrawn/cancelied in the event of furns 
in the Mining: Plan or producing the wrong documents, 

Unar Pradesh and not for any other purposes. 

Specimen Signature of ROP 

Place: Lucknow 

Date: 26:1): 20/% 
(Dr. R\shan Jacob) 

| Director 

! ; yg Scanned by CamScanner 
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GOOGLE MAP 

“lahanagitabad 

LEASE AREA 

BUPFER ZONE (SK.M} 

? [PLATE NO-2 | 

GOOGLE MAP 

GITTY. KHANDA, BOULDER MINE 
VILL.-JARAR, TEH.-NARAINI DISTT.-BANDA(U.P) 

M/S SHIVARPAN TRADING COMPANY 
PROP:SHRI LOVELESH SINGH S/O SHRLLOCHAN SINGH 
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t ttat Shetegy anfe 
Ministry of Labour & Employment ee f VERE CLORTE PHONES Beene wen es Owectorate- General of Mines Safety area ates — . . O. 30251238 NZ! Varanasi Region|Perm|2023/260661 Varanasi, Date; 30/11/2023 

tee: 

Or Fran Paar 

aoe aa, areroret 

Yar Fy, 

a PAS TOR, BT PRAT, 

oR Tage (wos, Mel, aesy Barr 

(Met Ho 2450, BIS Ho-06, Bo-2,00 Fo), 

(Fifer — Ro Rafts eis Sart, 

Who aft crac fe va ai cies Re, a4 

TIA. OR, TEM FA, 

HAUG BAT GAR HEA | 

8] WaT Ao (LIN) :- 2824811009 

faaa: enfaes era PIM, 1961 % APA 346 & ore Sr wee oe SUA Sr Sel a ten 
! 

Weed, 

PUT TaRa fara oe nae silreNSAy stert sige Sto: 260661, fetta 20.11.2023 Hl daftia Be | 

nade ander wa 8 At rg reo Be anne Te TERY sr ares BA FA TA WR A Fa Tae 

i % 3s gael & ona Wel SM Paw Gl UA Ra 
menraares & wu H aft cera &) Be weer alse ar WahT wea BA ake GMA sia, 1952 Bt URI 

a) a rr es ar eal eR & 7H TNE TRE EET 
TUR Ue Ht TR, BA Waa Baar Wares uve wr mire - Ao heater ofsa 

wari, ito st aaader fig ua ft ates fig, ot wee Sarge Cave, fig, atesH Bars (aed Ho 

us, BU a, Dogme Bo, Hate 2812 1 eR 8 PRG ® SA 

WaUE & wo A ore we & fers wip Hea B:- 

1, No underground working shall be made. . 

2, Employment of work persons in the mine shall not exceed 75 in all. 

3. Work in the mines shall be done during day light hours only. 
E out in the mine. 4, No deep hole blasting shall be carried oven a arts 

5. No Heavy Earth Moving Machinery shall be used in 

Directorate, 

s
e
a
n
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€ 
. Work in the mines shall be supervised by you & the same shall remain suspended during your aes 
from the mine on account of leave or otherwise. es 

7. A Mining Mate shall exercise personal supervision of operations connected with mining. th 
8. No blasting shall be carricd out in the mine except by a blaster duly appointed by the owner for the 

purpose as required by the provisions of Regulation 160 of the Metalliferous Mines Regulations, 196 I. 
9. This authorization shall be deemed to have revoked, if any of the condition subject to which this 

authorization has been granted, is violated or not complied with. 
10. The above authorization may be amended or withdrawn at any time if considered necessary in the 

interest of safety. 
11, This authorization is being issued without prejudice to any other provisions of the law which may be or 

may become applicable at any time. 
12. Your special attention is drawn towards precautions as stipulated under Regulation 164(1), (1A) & 

(1B) of the Metalliferous Mines Regulation, 1961 for strict compliance. 
13. This authorization shall be deemed to have revoked, if at any time your Mine Foreman Certificate No. 

FRE/5322, dated 20.03.2023 is found invalid / false. 

2:15 PM 

our Faithfully 

HYAM SUNDAR PRASAD (DIRECTOR - VARANASI REGION) 
THIS IS A SYSTEM GENERATED DOCUMENT, DOES NOT REQUIRE ANY SIGNATURE. 
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3/24/24. 6:13 PM Email 

BET LET CTLATITS 
Govt. of india 

wat med vtaronie ataTetrt 

Ministry of Labour & Employment 
CITE SECR IT sree errverer 

Directorate-General of Mines Safety 

O: 50051 S3RINZ| Verona Region|Perm|2024|263732 Varanasi, Date: 23/03/202 

dap, 

GM Frat Pere 

anor aa, aor 

war, 

at crate Fe, ya- ot cites Rig 

afer — Ao Ratan cfs part, 

(*fo Ho- 2450, BUS USA — 06, Bo- 02.00 Bo) 

Par: yo Pras, ase Us, 

aedia Ud fren- sat Ga WSN 210001 

faq: Permission under Reg.106(2)(b) of the Metalliferous Mines Regulations, 1961, for deployment of 

Heavy Earth Moving Machineries (HEMM) without deep hole drilling & blasting at Jarar Granite 
(Khanda, Gitti & Boulder) Mine (Gata No. 2450, Khand No. 06, Area- 2,00 Hect.) of M/s Shivarpan 
Trading company, Pro. Shri Lavlesh Singh. 

Hela, 

Please refer to your online application ID: 263732 dated 06.03.2024 on the above subject, enclosing therewith 
Surface Plan No. SBR/MS/SUR/728A/2023 date of Survey 26.08.2023 and Director of Geology & Mining, 
Govt. of UP’s letter No. 953/MP/16 dated 04.09.2019 approving Mining Plan under UP Minor Minerals 

- dims Mov.in/PermissionExemptionRelaxation/PEREmailCorrespondence/Inbox?q=zPnilvF3o6onbxM6%ZbRuAag%3d%3d 1/13 

——
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fr kfhalbe carried out in the mine beyond daylight hours. 
~ 
v, I be made or extended within 45 m of any building/structure of permanent nature not 

ol PE ithe mine without permission in writing from this Directorate under Regulation 109 of the 

2} ) in/PermissionExemplionRelaxationPEREmaiCorrespondence/Inbox?q=2PniivF 3060nbxM6%2bRuASG%30%Sd 2/13 
\ Ag 

Mines Safety) under Regulation 106(2)(b) of the Metalliferous Mines Regulations, 1961, and by virtue of the 
authorization granted to me by the Chief Inspector of Mines (also designated as Director-General of Mines 
Safety) under Section 6(1) of Mines Act, 1952, | hereby permit you for deployment of Heavy Earth Moving 
Machineries (HEMM) without dee & blasting at Jarar Granite (Khanda, Gitti & Boulder) Mine 

(Gata No. 2450, Khand No. 06, Arca- 2.00 Ilect.) of M/s Shivarpan Trading company, Pro. Shri Lavlesh Singh in 
the area bounded by points B, C, D, E, 4, 3, 2, 1 & B as shown on the enclosed Surface Plan No., 
SBR/MS/SUR/728A/2023 date of Survey 26.08.2023, subject to the following conditions strictly being complied 
with: 

1, GENERAL 

1.1 Except where otherwise provided for in this relaxation/permission, all relevant provisions of the 
Metalliferous Mines Regulations, 1961, relating to opencast workings, explosives & shot firing and use of 
machinery shall be strictly complied with. 

1.2. No deep hole drilling and blasting shall be conducted in the mine without obtaining separate permission 
for the purpose under Reg. 106(2)(b) of the Metalliferous Mines Regulations, 1961. 

1.3 (a) No blasting shall be conducted in the mine within the danger zone of 300m from any permanent 
building or structure not belonging to the owner without obtaining permission under Reg.164 (LA) (C) & 
(1B)(a) of the Mctalliferous Mines Regulations, 1961, except with the aggregate maximum charge in all the 
holes fired at one time not exceeding two kilograms or with the maximum charge of two kilograms in each hole 
if the blasting is done with delay detonators or other means and there is delay of at least half a second between 
the successive shots fired. Provided that if the shortest distance from the place of firing to any part of such 
structures is less then 100 m, irrespective of the amount of the charge, no blasting shall be done except with a 
permission obtained from this Directorate for the purpose. To ensure adherence to above restrictions, the shot 
holes of diameter more than that compatible for the explosive cartridges of 32mm diameter shall not be 
used, 

(b) No blasting shall be conducted using SME/SMS/ANFO explosive without having valid permission obtained 
under Regulation 155(1) & 162(5) of Metalliferous Mines Regulations, 1961. 

(c) The total explosive charge used in the mine per day shall not exceed 100kg. 

1.4 No blasting in the mine shall be carried out within 300m of public/village roads till such time the blasting 
incharge has ensured that no persons/vehicles passes on such roads during the time of blasting. For the purpose, 
drop barrier shall be provide on both side of such road at a distance of 300m from the place of firing of shots in 
the proposed limit of quarry and during blasting, guard shall be posted on the barrier and persons/vehicles shall 
not be allowed to pass on the said road during blasting and til] the time all clear after blasting is obtained. 

1.5 Blasting shall be conducted only after ensuring that persons including blaster within 500m radial distance 
from place of firing of shot holes have taken proper shelter. The persons/employees of the nearby mines, 
crushers, dwelling, and structures are belonging or not belonging to owner lying within 500m radial distance 
shall also been withdrawn outside danger zone or removed to proper blasting shelter. 

1.6 The owner shall indemnify occupants/owners of the houses/ dwellings/buildings or other structures of public 
authority concerned, if any, against the dangers to those properties or injury to them or other persons arising out 
of operations conducted under this permission. 
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Metzélliferous Mines Regulations, 1961 

1.9 No working shall be made in any spot lying within horizontal distance of 15 m form either bank of the Canal 
or any stream, nallah, ete without obtaining permission in writing form this Directorate under Regulation 127 of 
the Metallifcrous Mines Regulations,1961. Adequate protection against inrush of Nallah water in the mine shall 
be provided and maintained. 

1.10 During heavy rain, the Manager or senior most mine official present in the mine, shall go round the surface 
area of the mine to check vulnerable point and effectiveness of the safety measures. Standing orders for 
withdrawn of persons from the mine in case of apprehended danger should be framed and enforced. 

1.11 Garland drains of adequate size shall be provided on the surface on the periphery of the opencast workings 
to divert rain water from flowing into the mine. 

1,12 Travelling roads for manual work persons separate from the haul roads shall be provided in the mine. 

1.13 This Directorate shall be informed as soon as the mining operations are commenced in accordance this 
condition governing and intimation about temporary discontinuance or completion of mining operations shall 
and be sent promptly and in any case not later than one month thereof. 

2.0 OPENCAST WORKINGS: 

2.1 Height and Width of Benches 

2.1.1 The height of benches in Alluvium shall not be more than 3.0m and that in overburden, ore body or other 
rock formation shall not be more than the digging height of the machine used for digging, excavation or removal 
or 6.0 m whichever is less. 

2.1.2 The quarrying operation shall be conducted from top downwards only and no men & machines shall be 
deployed at the bottom of high bench if any. 

2.1.3 Width of any bench shall not be less than (i) the width of the widest machine plying on the bench plus 
2.0 metres, or (ii) three times the width of the largest truck/tipper plus 5.0 metres if trucks/tippers ply on 
the bench, or (iii) the height of the bench, whichever is more. 

2.1.4 The slope of the benches formed to work the mine shall not exceed 60° from horizontal. 

2.1.5 When persons are employed within 10 m of the working face, adequate precautions shall be taken to 
ensure their safety by dressing the sides of the bench. 

2.1.6 Plying of HEMM or tipping trucks on the same bench where men are to work, travel or rest shall be 
avoided. 

2.1.7 Travelling roads for manual work persons separate from the haul roads shall be provided in the mine. 

2.2 ROADS FOR TRUCKS AND DUMPERS AND FOR OTHER VEHICLES 

2.2.1 All haul roads for trucks/dumpers/mobile machinery shall be maintained in good condition. 

2.2.2 Wherever practicable, all haul roads for trucks/dumpers/tippers shall be arranged to provide one-way 
traffic. 
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2.2.4 Definite tum-outs, crossing points, and waiting points shall be designated and demarcated by proper sign 
boards for the guidance of drivers. 

2.2.5 All corners and bends in haul roads for HEMM/trucks/tippers shall be so designed, made and kept 
maintained that the operators and drivers of vehicles plying on the road have clear view along the road, for a 
distance of not less than three times the braking distance of largest HEMM when plying at the rated speed, as 
fixed by the manager. 

2.2.6 Where visibility for a distance as above cannot be ensured, separate lanes shall be provided at all corners 
and bends in haul roads of widths not less than “2 times the width of the largest vehicle plus 3.0m” plying on 
that road. The lanes shall be separated by a strong divider for up and down traffic. 

2.2.7 No haul road for HEMM/dumpers/trucks/ tippers shall have a gradient steeper than | in 16 at any place 
and gradient of ramps over a distance of 10m shall not be steeper than 1 in 10. 

2.2.8 Where any part of the road exists above the level of the surrounding area, a strong parapet wall or 
embankment, not less than 1.0m wide at the top with sides sloping on either side, and of height not less than 
the diameter of the tyre of the largest truck/tipper plying on it, shall be provided and kept maintained to 
prevent any out of control vehicle getting off the road and rolling down. 

2.2.9 Warning notices and road signs shall be posted along the haul roads at appropriate places like crossings, 
curves etc. for guidance of drivers of trucks/tippers. At every curve, a parapet wall or vertical posts shall be 
provided to help the drivers to keep the trucks/tippers on the track. 

2.3 SPOIL BANKS/ OVERBURDEN DUMPS & FENCING AROUND OC WORKINGS 

2.3.1{a) Spoils, overburden or debris shall be deposited at places belonging to the mine and duly approved by the 
manager in writing. 

(b) Spoils, overburden shall not be deposited, beneath transmission, telephone or power lines or within 45m of 
any other public structure like roads, railways, etc. 

({c) The slope of a spoil bank face shall be determined by natural angle of repose of the material being deposited, 
but shall in no case exceed 37.5 degrees from the horizontal. The spoil bank face shall not be retained by 
artificial means at an angle in excess of its natural angle of repose. 

2.3.2(a)The spoil, overburden or debris shall not be deposited within 45m of railway line, public road, other 
public works or other structures of permanent nature, not belonging to management. 

(b) A suitable fence shall be erected between any railway line/road/buildings/structures not belonging to the 
management, and the toc of every active spoil bank so as to prevent un-authorised persons from approaching the 
spoil bank. 

2.3.3 No persons shall, or shall be permitted to approach the toe of an active spoil bank where he may be 
endangered from material rolling down the face. Suitable warning signs at conspicuous places shall also be 
displayed. 

2.3.4 The periphery around the limits of opencast workings, and edges of benches of the opencast workings shall 
be kept fenced in accordance with DGMS Circular No 11 of 1959, 

y 3.1(a) A perst ing the qualifications prescribed under Regulation 34 of the Metalliferous Mines 
Regulations, 1961; e appointed as the manager of the mine to look after HEMMs operation. 

~ 
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(b) This permission shall stand revoked as soon as the qualified manager ceases to work in the mine. 
Deployment of Heavy Earth Moving Machineries (IIEMM) shall be suspended in absence of the manager with 
aforesaid qualification. 

(c) The manager shall not be appointed in any other mine in any capacity whatsoever. 

3.2 Adequate number of supervisors including duly qualified mine foremen and mining mates shall be appointed 
to assist the manager. The Manager, mine foremen, and mining mate(s) shall be responsible to see that all work 
in the mine is carried on in strict compliance of the Mines Act, rules, regulations and the orders made there- 
under. They shall also supervise transport and loading operations being done by the contractor(s), if any. 

3.3 The aggregate horse power Of the machinery used in such opencast workings of the mine shall not exceed 
500. As per the approved Mining Plan of this mine, number of excavators to be required in this mine is 1 (one). 
Hence, not more than one excavator with total horse power not exceeding 200 and equipment attached 
there to shall be deployed in the mine. 

3.4 The Manager and the Mine Foremen appointed if any shall in particular — 

a. make frequent inspections of the areas placed under his charge, check any unsafe conditions/practices in 
operations being conducted, and shall ensure that all operations are conducted in a safe and efficient manner, 

b. not allow any person to work or allow any HEMM to be deployed above or under any overhanging edges or 
places where there is indication of impending slide, until such danger has been removed, 

c. ensure that every person engaged in dressing operations on benches or required to work at height is provided 
with, and he uses safety belt of a type approved by the Chief Inspector of Mines, 

d. ensure that all loose material is removed from high wall(s) before drillers are engaged on the lower bench, 

e, ensure that parapet walls/berms/embankments along the haul roads and dump/stock-pile edges are properly 
maintained, : 

f. frame a “Code of Traffic Rules & Procedures” for movement of HEMM, and of “Code of Practice” for 
prevention of injuries to persons engaged at loading and unloading points, in tipping operations on stock piles, 
dumping of overburden in dump yards, etc., and ensure strict compliance and adherence of the same by all. 

g.cnsure compliance of stipulations of conditions governing grant of this pcrmission and other provisions of the 
Regulations, Rules, bye-laws, orders, and circulars issued from time to time, as maybe applicable. 

3.5 HEMM/equipments deployed in the mine, including ones deployed through contractual agencics, if any, shall 
be placed under the charge of an engineer to ensure their adequate inspection, examination, and maintenance in a 
safe working order. 

3.6 The engineer/competent person(s) appointed shall — 

a. inspect & examine all machines and equipments and satisfy himself that they are in sound and safe working 
order. 

b. not allow any machine, equipment to be used, if it is found defective. 

c. ensure that every machine/equipment is used in a safe and efficient manner 

d. ensure that each operation/ Conce! quing repair, maintenance and operation of machinery/equipment is 
carried on in a safe iam lent m 
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3.7 The manager shall issue a copy of regulations, rules, bye-laws and orders made there-under and a code 
specifying duties and responsibilities to all mine-officials, i.¢e., to Foremen, Mining Mates, Engineer(s), 
Supervisors, Technicians, Fitters, Mechanics, Machine Operators, helpers, loading supervisors etc., which affect 
him, in a language understood by them. 

3.8 It shall be the responsibility of the Manager, Foremen, Mining Mates, Engineer(s), and Supervisors to ensure 
that all persons working in the mine, and those working on machines/equipments etc. work as per the code and 
all machines and equipments etc. are installed, operated and maintained in safe working condition. 

4.0. EXAMINATION, REPAIR & MAINTENANCE OF MACHINES 

4,1(a) A code of practice for inspection, examination and repair of all machines and equipment shall be drawn up 
by the Engineer in consultation with the Manager and implemented, The code of instructions furnished by the 
manufacturers in the matter of maintenance of various machinery and preventive maintenance schedules for each 
type of machinery and vehicle shall be strictly followed. 

(b) Every HEMM and drill shall be thoroughly examined by an engineer or a competent person at the 
commencement of every shift and shall be maintained in good and safe working condition. The engineer or 
mechanic or foreman or other authorized competent persons shall personally inspect and test every machine 
&vehicle paying special attention to the following details - 

i, that the brakes and horn or other warning devices are in working order, 

ii. that the lighting fixtures are in proper working order, if the machine is required to work beyond day-light 
hours. 

iii. In case of trucks/tippers, special attention shall be paid to safe working order of brakes, steering system, horn, 
audio-visual reversing alarm, rear view mirrors, head & tail lights, side indicator lamps, hazard lights, and other 
safety devices prescribed by the manufacturer and circulars issued by DGMS. 

iv. He shall not permit the vehicle or machine to be taken out for work nor shall he drive the vehicle unless he is 
satisfied that it is mechanically sound and in efficient working order. 

(c) Arecord of examination and maintenance carried out in accordance with the above shall be maintained in 
a bound paged register, which shall be signed by the competent person or engineer. 

4,2(a) Every machine shall be allocated at least one day in every week for its maintenance, when it shall be 
thoroughly examined & inspected by a competent person or an engineer, who shall satisfy himself that it is 
mechanically sound and is in safe and efficient working order, before it is allowed to be re-deployed. 

(b) Arcport of every maintenance made under clausc {a) shall be recorded in a bound paged book kept for the 
purpose, and shall be signed and dated by competent person making the inspection and countersigned by the 
Engincer. 

4.3(a) If the engineer or competent person making an inspection notices any defect in any machinery, the said 
machinery shall not be used until the defect has been remedied. 

(b) Any defect in any machinery, reported by its operator, shall be promptly attended to. 

4.4 Any machinery found to be in an unsafe operating condition shall be tagged at the operator's position; “Out 
of Service, Do not Use” and its use shall be prohibited until the unsafe condition has been corrected. 

: Na be done at a location which provides a safe place for the persons engaged on 
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4.6 (a) Except for testing, trial or adjustment, which must necessarily be done while the machine is in motion, 
every machine shall be shut down, and positive means taken to prevent its operation, before any repair, 
maintenance or lubrication is undertaken on it. 

(b) Any machinery, equipment or part thereof which is suspended or held apart by use of slings, hoists, or jacks 
shall be substantially blocked or cribbed, before men are permitted to work underneath or between the same. 

5.0 DRILLING OF HOLES FOR BLASTING 

5.1 All drills shall be provided with wet drilling arrangement or with a device, duly approved by the Chief 
Inspector of Mines, to prevent atmosphere getting charged with dust, which shall be kept in operation during 
drilling operations and it shall be maintained in efficient working order. No dry drilling operation shall be 
carried on. 

5,2 All moving parts of the drill shall be adequately guarded and it shall be ensured that such guards remain in 
place before the machine is put in operation. 

5.3 Every drill shall be placed under the charge of a competent person for its operation, duly authorised in 
writing by the manager, herein called the ‘Operator’. 

5.4 At the beginning of his shift, the drill operator shall examine the drilling equipment and satisfy himself that- 

(a) all hose connections are in order; and, 

(b) the drill is in safe working condition and all safety devices are in place and functional 

(c) persons keep clear of the drill and drill stem while the drill is in motion; 

(d) persons do not work under suspended tools when tools are removed from the holes, 

(c) all finished drill holes are properly plugged so as avoid possible injury to any onc accidentally stepping onto 
the hole. 

5.5 The area where drilling is to be done shall be thoroughly cleaned of loose rocks and debris and position of 
every hole to be drilled shall be distinctly marked by the shot-firer/blasting officer, so as to be readily scen by the 
drillers. 

5.6 No drilling shall be commenced in an area where blast-holes have been fired, until the blaster has made a 
thorough examination of all places, including remaining butts of old deep holes, for unexploded charges that the 
drill rod may strike. 

5.7 No drill rod or pick shall be inserted in butts of old holes even if an examination under clause 5.6 has failed 
to reveal presence of explosives. 

5.8 Drilling and charging of holes shall not be carried out in the same area at the same time, 

5.9 Drilling operations shall not be carried on simultaneously on two benches, at places directly one above the 
other. 

6.0: DESIGN, OPERATION AND MAINTENANCE OF SHOVELS/ PAYLOADERS/ DOZERS 

6.1 Every shov er/dozer shall be provided with all function cut-off switch, efficient warning devices, 
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6.2 To minimize fire hazard, every shovel/pay-loader/dozer shall be equipped with fire resistant hydraulic hoses 
and fire-resistant sleeves/conduits housing cables/wires, turbo-charger guard, vent valve on top of hydraulic 
tanks, and a baffle plate between hot zone and cold zone. 

6.3 Every shovel/pay-loader/dozer shall be so designed as to afford the operator clear and uninterrupted vision 
all around and shall be provided with retracting ladder, and suitable portable fire extinguishers. - 

6.4 The operator’s cabin of the HEMM shall be well designed and substantially built so as to ensure adequate 
protection to the operator against heat, dust, noise etc. and at the same time provided adequate safety to the 
operator in the event of roll-over or overturning of HEMM. 

6.5 Every shovel, pay-loader, and dozer shall be placed under the charge of a competent person for its 
operation, duly authorised in writing by the manager, herein called the ‘Operator’. 

6.6(a) The Operator shall not take out the machine for work nor shall he work the machine, unless he is satisfied 
of its safe working order. 

(b) The operator shall keep the cab window clean so as to ensure clear vision at all times. 

(c) The operator shall not operate the machine when persons in proximity may be endangered, 

(d) The operator shall not swing the bucket over-passing the trucks/tippers when they are being loaded. He 
shall swing the bucket over the body of the truck/tippers whilst loading and not over the cab, unless the cab is 
protected by a substantially strong cover. 

6.7 The walkways in or about the cab of any shovel, excavator, and pay-loader shall be kept free of loose 
tools, grease containers or other materials that might fall or give rise to tripping hazard. 

6.8 Before leaving the machine, the operator shall lower the bucket to the ground. 

6.9 No person other than the operator or his helper so authorised in writing by the manager, shall ride on a 
shovel, pay-loader, or dozer during its normal operation. The operator shall not allow any unauthorised person 
to ride on the machine. 

6.10 No person shall be permitted to ride in the buckct of a shovel or a pay-loader. 

6.11 When not in use, the shovel, pay-loader, dozer shall be moved to and stood on stable ground. 

6.12 When being operated in soft or unstable ground, every shovel shall be supported on mats, heavy planks or 
poles as to distribute the load of the machine over larger area and prevent its toppling. 

6.13 If more than one excavator/shovel/ pay-loader is in use in any area, either on the same bench or on 
different benches, the machines shall be so spaced that there is not less than 30m distance from the swing range 

of the boom of other excavator/shovel/pay-loader, there is adequate space for safe operation of each of the 
equipment, and there is no danger from flying or falling pieces of stones from one machine to the other. 

7.0 DESIGN, OPERATION & MAINTENANCE OF TRUCKS & TIPPERS 

7.1 Every truck/tipper shall be provided with following safety features: 

a 
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(c) an efficient speed retarder or an exhaust brake to keep in check the speed of the vehicle during its down- 
gradient travel, 

(d) proper seat equipped with scat belts of a type prescribed by the manufacturer for driver, and separate seat(s), 
also duly equipped with seat belts, for person(s) other than operator/driver, if such person(s) authorised to ride in 
the truck/tipper, 

(e) a substantially strong cabin guard extension over the driver’s/operator’s cabin, 

(f) alarm or an indicator to warn the operator that the truck/tipper/dumper body is still in lifted position 

(g) rear view mirrors of adequate size on either side of the vehicle, 

(h) blind-spot mirrors to enable the operator to have clear visibility of blind area in and around the truck/tipper, 

(i) automatically operated audio-visual alarm of an approved type which gets switched on no sooner the gear 
lever is shifted in “reverse” position; 

(j) efficient horn & side indicator lights; 

(k) efficient head-lights & tail lights, if the truck/tipper/dumper/equipment is required to work beyond day-light 
hours, 

(1) blinking type of hazard warning lights on all sides of the truck/tipper which, irrespective of engine’s running 
can be switched on in case the truck/tipper down or is stopped/stationed/ parked on haul road or in operational 
area of other trucks/tippers, 

(m) retro reflective reflectors on all sides, 

(n) speed limiting device to restrict the speed of the tipper/truck to maximum as fixed by the manager, 

(0) propeller shaft guard, 

(p) fire resistant hydraulic hoses in hot zones and fire-resistant sleeves/conduits housing electrical cables/wires, 

(q) mechanical steering locking to prevent untoward movement of stecring wheel and tyre for safety of persons 
attending the dumper/tipper/truck whilst its engine is running, 

(r) mechanical type anti-collision device, such as tail-gate protection, bumper extension, etc., to protect operator 
from head on and head to tail collision, 

7.2 The audio-visual alarm provided on trucks/tippers shall be of such intensity which is not less than SdB(A) 
above the surrounding noise level. 

7.3 Every truck/tipper shall be operated by a competent person authorized in writing by the manager herein 
called the ‘operator/driver’. 

7.4 No person other than the driver or the manager or any person authorised in writing by the manager shall 
ride on a truck/tipper. 

7.5(a) Befoge-wommegging work, the driver shall personally check the truck/ipper for oil(s), fuel & water levels, 
inffa Macleanlincss, and inspect and test the vehicle, paying special attention to the following 

that all brakes, spredAet{tder, and steering system are in proper working order; 
© 
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(ii) that proper seat and seat belt is provided on driver’s/operator’s seat 

(iii) that all safety features and warning devices are in working order; 

(iv) that rear view mirrors are provided; 

(v) that all lights are in working order, if the vehicle is required to work after day-light hours. 

(b) The driver/operator shall not take out the vehicle for work nor shall he drive the vehicle, unless he is 
satisfied that it is mechanically sound and in efficient working order. 

(c) Ife shall wear the seat belt before starting the vehicle and shall also ensure that other person(s), if so 
authorised to ride the vehicle, are properly seated and also wear safety belts. 

(d) The driver shall keep the cab window clean so as to ensure clear vision at all times. 

(e) The driver shall ensure that parking brake is on, before stopping the engine. 

(f) The driver shall handle the truck/tipper carefully and keep it under contro] at all times. He shall negotiate 
downhill gradients in low gear and apply retard brakes so that minimum of braking is required. 

(g) He shall not drive too fast, shall avoid distractions and shall drive defensively. He shall not attempt to 
overtake another vehicle unless he can see clearly area enough ahead to be sure that he can pass it safely without 
exceeding the speed limit, and that area ahead is free of any road intersection or junction. He shall also sound 
audible warning signal before overtaking and shall not attempt to pass the other vehicle until he has received a 
proper audible signal in reply. 

(h) When approaching an excavator, the driver of the truck/tipper shall sound the audible warning signal and 
shall not attempt to pass the excavator until he has received a proper signal in reply. 

(i) The driver shall not operate the truck/tipper in reverse unless he has a clear view of the arca bchind the 
vehicle. He shall give an audible warning signal before reversing the truck/tipper. As far as possible, loaded 
trucks, tippers or dumpers shall not be reversed on gradients. 

(j) The driver shall not drive ‘nose to tail' particularly behind a vehicle with twin rear wheels from which a stone 
piece wedged between the tyres may fly back into the windscreen of his vehicle. 

(k) He shall sound audible warning while approaching blind corners or any other points where person may walk 
in front unexpectedly. 

(Il) The driver shall see that the vehicle is not overloaded and that material is not loaded in a manner as to 
project horizontally beyond the sides of the vchicle’s body and that any material projecting beyond the front or 
rear is indicated by the red flag during day and a red light after day-light hours. 

(m) The driver shall not allow any unauthorised person to ride on the vehicle. He shall also not allow more than 
the authorised number of persons to ride on the vehicle. He shall not permit any person to ride on the 
board/cabin platform of a running truck/tipper. 

7.6 Sufficient stop blocks shall be provided at every tipping point and these shall be used on every occasion, 
material is dumped. 

ea Td Code of Trg c Rules framed by the Manager shall be adopted and followed during movement of all 
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7.9 No person shall, or shall be permitted to, work on the chassis of a truck or tipper, with the body in a raised 
position unless the truck's/tipper’s body has been securely blocked in position. The hoist mechanism shall not be 
depended upon to hold the body of the truck/tipper in a raised position. 

7.10 No person other than those authorised shall be permitted to enter or remain in any dumping yard, loading 
and unloading points and turning points. 

7.11 In respect of every truck/tipper or class of trucks/tippers, the maximum load to be hauled shall be 
determined and notified to operators/drivers by the Manager. Speed limits at which such loads can be hauled 
shall also be determined and fixed by the Manager, depending on the road gradient, direction of movement, road 
construction etc., and notices/sign boards specifying the same shall be posted along the haul road at appropriate 
places/sections. 

8.0 OTHER GENERAL REQUIREMENTS FOR MACHINERY DEPLOYED IN THE MINE 

8.1 The stability test of HEMM shall be carried out atleast once in year and after every major overhaul by an 
independent agency. 

8.2 All cranes, including overhead cranes shall be subjected to proof-load test by an agency having expertise in 
this regard once at least every year and record thereof shall be kept maintained. 

8.3 Non-destructive testing of the equipment and of the lifting ropes, sheaves/pulleys, etc., shall be done by an 
agency having expertise in this regard once at least every year, and record thereof shall be kept maintained. 

8.4 All apparatus used as or forming part of the equipment, like pressure vessels, air receivers, etc., shall be 
subjected to hydraulic test and NDT at intervals not exceeding three years. Such tests shall be done by an 
agency having expertise in this regard, and record thereof shall be kept maintained. 

8.5 While inflating tyres, suitable protective cages shall be used. Tyres shall in no case be inflated by sitting 
either in the front of it or on top of the same. The locking ring of every tyre shall be periodically examined and 
shall also be examined on every instance the tyre is inflated. A record of such examination shall be kept 
maintained in a bound paged book kept for the purpose, duly signed by the person making the inspection and 
countersigned by the engineer. 

9.0 TESTING OF BRAKES 

9.1 Brakes of every truck, tipper and any other wheeled trackless machine shall be tested atleast once in two 
wecks, in a manner as indicated below: 

(a) SERVICE BRAKE TEST: The brake shall be tested as specified by the manufacturer of the vehicle or on a 
specified gradient and speed when the vehicle is fully loaded. The vehicle should stop within a distance 
as specified by the OEM when the brake is applied, which shall be obtained from the manufacturer of the 
vehicle, 

(b) PARKING BRAKE TEST: The parking brake shall be capable to hold the vehicle for a period of at least 
ten minutes when it is fully loaded and placed at the maximum gradient of roadway on which it is permitted to 

ply. 

9.2 A record of every such test carried on every dumper/truck/tipper/other mobile HEMM shall be kept 
tbound paged book which shall be signed by the person carrying out the tests and shall be 

Hm engineer and the manager. In case any defect in braking system is observed in any 
equipment/HEMM shall be taken off from operation and record thereof shall be kept 

re dure and precautionary measures regarding i.e. testing of brakes including service 
‘brake, fet RD ake ing-brake and steering shall comply the provisions as stipulated in DGMS Technical 
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Circular Nos. 36/1972, 03/1981 and 04/2012 i.e. Service break, Retard brake, parking brake and steering shall be 
tested with accelerating the engine to 1400 RPM, 1300 RPM, 1200 RPM and 1000 RPM respectively. 

10.0 PROTECTIVE EQUIPMENT 

10.1 Every person working in the mine shall be provided with, and shall use, a helmet and protective footwear 
of a type approved by the Chief Inspector of Mines. 

10.2 Every person permitted to work on height or at any place having inclination of 45 degrees or more, from 
where he is likely to slip or overbalance, shall be provided with, and shall use, a full body harness of a type 
possessing valid BIS licence and approved by the Chief Inspector of Mines. 

11.0 PRECAUTIONS AGAINST DUST 

11,1 Adequate arrangements to allay dry dust, by wetting, shall be made on haul roads and benches where 
mobile HEMM, trucks and tippers operate. 

11.2 All drills shall be provided with wet drilling arrangement or with a device, duly approved by the Chief 
Inspector of Mines, to prevent atmosphere getting charged with dust, which shall be kept in operation during 
drilling operations and it shall be maintained in efficient working order. No dry drilling operation shall be 
carried on. 

12.0 USE OF ELECTRICAL MACHINES/EQUIPMENT 

12.1 No electrically operated machine, equipment or accessory shall be energised, commissioned and used 
without prior approval of the competent authority under the relevant provisions of Central Electricity Authority 
(Measures Relating to Safety & Electric Supply) Regulations, 2010. 

13.0 GENERAL 

13.1 Suitable steps shall be taken by all appropriate means to reduce the exposure of workers to any excessive 
noise and vibration. Guidelines given in DGMS {Tech.} Circular No.18 of 1975 may be followed. 

13.2 Trucks, tippers and other heavy vehicles, not belonging to management shall not be allowed in the mine 
premiscs without a valid pass issucd by the competent authority of the minc. Before the pass is issued the mince 
engineer/competent person shall check the roadworthiness of such vehicle. In order to check the entry of such 
vehicle in the mine premises, properly manned check gate shall be provided at the mince entrance where the 
record of entry & exit of each vehicle shall be maintained. At the check gate the license of the drivers shall also 
be checked for climinating the possibility of unlicensed persons driving the vehicle. 

13.3 Contractor’s workers employed in the mine, if any, shall be provided closer and competent supervision. 
They shall be provided relevant training and other job related briefings. The drivers of the vehicle belonging to 
contractors entering the mine premises shall be explained the salient provisions of “Traffic Rules”. 

13.4 No manual workers shall be employed on any bench and on the next lower bench where HEMM is 
deployed. ‘They shall be employed only after withdrawal of HEMM and only at the places where benches 
conform to the requirement of Regulation 106(1), 106(4) and 106(5) of the Metalliferous Mines Regulations, 
1961. 

; ions of circulars applicable for surface & opencast workings issued and which may be issued by 
Director Gencral of, Mines Safety from time to time shall be complied with. 

14.0 Please note that’ permission is subject to the following additional conditions: 

jange in the circumstances connected with this permission/ exemption which is likely 
ons employed in the mine or the mine, the mining operations for which this 
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permission has been granted shall be stopped forthwith and intimation thereof shall be sent to this Directorate. 
The said mining operation shall not be resumed without express and fresh permission in writing from this 
Directorate, 

14.2 If at any time any one of the conditions, subject to which this permission/exemption has been granted, is 
violated or not complied with, this permission/exemption shall be deemed to have been revoked with immediate 
effect. 

14.3 This permission/exemption may be amended or withdrawn at any time if considered necessary in the 
intcrest of safety and is being issued under Regulation 106 (2) (b) of MMR, 1961, only, without prejudice to any 
other provisions of law which may be or may become applicable at any time. 

14.4 This Directorate shall be informed as soon as the mining operations are commenced in accordance with 
the above permission/exemption. Intimation about completion of the mining operations should also be sent 
promptly and in any case not later than one month thereof. 

15.0 Unless renewed, this permission/relaxation shall be valid for a period of 5 (five) years from the date of 
issue of this letter or validity of lease period whichever is earlier. 

our Faithfully 

UMAR RAJIVA KRISHNA (DIRECTOR - VARANASI REGION) 

hitps:/fapproval-permission-dgms.gov.in/PermnissionExemptionRelaxation’ PEREmailCorrespondence/Inbox?q=zPnilvF306onbxM6%2bRuAag Yad... 13/13 

115



; Date: 14.04.2024 

To, 

The Director of Mines Safety, 

Varanasi Region, Varanasi 

Subject: Inspection by Shri K Jeevan Kumar, Dy. Director of Mines Safety Varanasi Region, Varanasi, on 26/02/2024 and 

imposition of order under Section 22(3) of the Mines Act, 1952.at Jarar Granite Stone Mine of M/s Shivarpan Trading company, 

Mines Owner Shri Laviesh Singh, Gata No.- 2450, Block- 06, Village- Jarar, PS- Girwan, Dist.- Banda (Uttar Pradesh). and 

Reference: - Letter No, $29013/V.R.(N.Z.)/ BN-39/2024/Banda/583, dated 07.03.2024 

Respected Sir, 

We deeply apologize for any inconvenience or concerns this may have caused. Please rest assured that we are taking this matter very 

seriously and are working diligently to rectify the situation as soon as possible. Our team is currently implementing an action plan to 

address the violation and prevent any future occurrences. Once the necessary steps have been taken and the issue has been 

resolved, we will promptly inform the respected directorate through a formal letter outlining the details of the violation, the actions 

taken, and the measures put in place to prevent similar incidents in the future. 

We would like to acknowledge the receipt of your letter regarding the above-captioned subject. We have thoroughly reviewed the 

violations that were pointed out and would like to provide you with a point-by-point reply/compliance on the matter: - 

— Violation Compliance Status 

1,0 | Reg. 106 (2a & 3) of MMR, 1961: The sides of the opencast | We are working diligently to rectify the situation as soon as 
were not property benched, sloped and secured to prevent | possible, Once the necessary actions have been taken, we will 

dangers due to fall of sides. The height of the top bench on | promptly inform the respected directorate through a formal 
north side was found about 20m, which is more than the | letter. 

stipulated bench height of 6m. 

2.0 | Reg.106{2)(b) of MMR, 1961: Impressions were observed | We would like to inform you that we have obtained the 
that the mine was being worked with use of Heavy Earth | required permissions from the Directorate under letter no. 

Moving Machineries (excavators and tippers) without | 30251238/NZ/Varanasi Region/Perm/2024/263732 dated 
obtaining permission from this Directorate. No HEMM shall | 23/03/2024. We assure you that we take compliance with 
be used in the mine without obtaining permission from this | regulations seriously and will continue to adhere to all 

Directorate. necessary protocols. 

3,0 | Reg. 111(1) of MMR, 1961: The boundary of the | The boundary pillars may get weathered and eroded. 

lease/mine along with No blasting zone was not found | However, we will depute the suitable surveyor to physically 
demarcated/fixed on the ground by providing permanent | demark the boundary pillars. We will also share the Picture 
pillars. of the same after completion of work. 

4.0 | Reg. 164 (18) of MMR, 1961: Hutments and houses not | We have engaged the services of a professional surveyor, 

belonging to the owner of the mine were found existed at | who has assisted us in accurately demarcating the danger 

about 125m, 245m, 226m and 141m away from the north- | zone from any structure not belonging to the mine owner. 

west, east, south and west boundaries of the mine | Furthermore, we would like to emphasize that we remain 
roreacively within the blasting danger zone of 300m, Solar | fully committed to complying with all regulations and 

anet-and old mosque were found existed at about 140m | guidelines set forth under Regulation 164 of the MMR 

Pe from the west boundary of the mine. | 1961. 
Ss Dp 4 existed at about 95m away from the 

the mine. 

be conducted in the mine within danger 

m-any permanent surface structures 
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detonators or other means and that there is a delay of at 

least half a second between successive shots fired, 

maximum charge of two kilograms can be used in each 

hole, Provided that irrespective of the amount of 

explosives used, no blasting shall be done at any place in 

the mine which is within 50 m any such permanent 

surface structures 

Submitted the same for your kind perusal and order. 

Thank you for your attention to this matter. We remain committed to upholding the highest standards of compliance within our 

organization and look forward to your guidance. 

Thanking you, 

Yours "ules 

Lavlesh Singh 

Mines Owner 

Jarar Granite Stone Mine of M/s Shivarpan Trading company, Dist.- Banda (Uttar Pradesh). 
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A 
Date: 14,04.2024 

To, 

The Director of Mines Safety, 

Varanasi Region, Varanasi 

Subject: Violations pointed out by Shri K Jeevan Kumar, Dy. Director of Mines Safety Varanasi Region, Varanasi, during their 

inspection on 26/02/2024 at Jarar Granite Stone Mine of M/s Shivarpan Trading company, Mines Owner Shri Laviesh Singh, Gata 
No.- 2450, Block- 06, Village- Jarar, PS- Girwan, Dist.- Banda (Uttar Pradesh). 

Reference: - Letter No, $29013/V.R.(N.Z.)/ BN-39/2024/Banda/582, dated 07.03.2024 

Respected Sir, 

We would like to acknowledge the receipt of your letter regarding the above-captioned subject. We have thoroughly reviewed the 

violations that were pointed out and would like to provide you with a point-by-point reply/compliance on the matter: - 

No. Violation Compliance Status 

1.0 | Rule 29B of Mines Rules, 1955: The persons employed in | We wanted to inform you that we have prepared a list of 

the mine were not undergone initial or periodical medical | workmen who require the _ initial/periodical medical 

examination. 2 examination. We are currently in the process of finding a 

Dy Media qualified doctor to complete these examinations. 

Kindly provide us with 45 days to ensure that all workmen 

undergo the necessary medical examinations. Your 

cooperation in this matter is greatly appreciated. 

2.0 | Rule 6 of MVTR, 1966: The persons employed in the mine | As a small mining firm, we are currently in the process of 

were not imparted vocational training. arranging vocational training for our workmen. Once we 

have identified a suitable centre, we will promptly arrange 

for the vocational training of our workmen, Ensuring the 

safety and well-being of our employees is a top priority for 

us, and we are committed to providing them with the 

necessary training to excel in their roles. 

Submitted the same for your kind perusal and order. SS 

Thank you for your attention to this matter. We remain committed to upholding the highest standards of compliance within our 

organization and look forward to your guidance. 

Thanking you, 

Yours faithfully, 

 —— 
Lavlesh Singh 

Mines Owner 

Jarar Granite Stone Mine of M/s Shivarpan Trading company, Dist.- Banda (Uttar Pradesh). 
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